
2691 Nomination* to [ 21 MAY 1956 ]   the House Committee     2692  

 

ELECTION TO THE INDIAN CENTRAL 
COCONUT COMMITTEE 
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[Mr. Chairman.] hours. We have takgn two 
hours and ten minutes. It is necessary that the 
Minister should reply to the First Reading at 
3-15 P.M. If everyone of you wishes to speak 
for 15 or 20 minutes, you will have to sit 
through lunch-hour. 

SHRI S. N. MAZUMDAR (West Bengal): 
Yes, Sir, it is better. 

MR. CHAIRMAN: All right. Anyway, at 3-
15 P.M., the Minister will reply. 

SHRI KISHEN CHAND (Hyderabad): 
There are lots of amendments. 

MR. CHAIRMAN: That is why we are 
giving an hour for that. All right. Mr. Kishen 
Chand, please try to be as brief as possible. 

SHRI KISHEN CHAND: Mr. Chairman, I 
was saying that storage facilities should 
include cold storage also. There are a large 
number of fruits which can be stored and 
unless the Minister makes suitable alterations 
in the Bill to include cold storage also, the Bill 
will not be very effective. I beg to draw the 
attention of the hon. Minister to the definition 
or agricultural products. Agricultural products 
mean "foodstuffs, including edible oil-seeds; 
cattle fodder; raw cotton; raw jute; and 
vegetable oils." They do not include fruits. I 
think that efforts are being made to increase 
the production of fruits. There should be 
provision for giving warehousing facilities, 
especially cold storage facilities, for fruits. 
Then there is no provision for nuts. There is 
no provision in this definition for all sorts of 
masalas and condiments like pepper, ilayachi 
and so on. I would request the hon. Minister 
not to assume that all these things are included 
under "foodstuffs". Somehow or other, 
foodstuffs are correlated with cereals. Any 
type of cereal is included in foodstuffs. In 
particular, besides foodstuffs, it has been 
clearly 

stated that edible oil-seeds are included in 
foodstuffs. By adding oilseeds to foodstuffs, 
the hon. Minister has restricted the definition 
only to-cereals. I think it is very essential' that 
the amendment should be-accepted by him in 
so far as they relate to fruits, masalas and nuts 
and so many other things which are-not 
included in the definition. 

Sir, as I was saying, the number of agencies 
will be many. There will be-some charges 
made by the warehousing societies for the 
storing of the foodgrains. When the person 
who-stores these things takes the receipt, to his 
co-operative society, it will charge a high rate 
of interest, because it gets its money indirectly 
from the Reserve Bank which loans it to the 
apex bank and the apex bank lends-it to the 
district bank and the district bank lends it to 
the society of which the borrower is a member, 
so that there are a large number of agencies. 
The result will be that, even if he gets a credit 
facility at 7J per cent, from the society and the 
warehousing society charges Ii per cent, the 
total will be 9 per cent. As you know, when 
joint stock banks advance money to persons on 
the security of goods which are lodged in their 
warehouses, they make an all-inclusive charge 
including the interest charges; they do not 
charge anything for the storage purpose. 
Similarly, if these warehousing societies were 
to give credit facilities direct to the person who 
is storing his goods in the warehouses, I think 
that the rate will be much lower and it would 
benefit the person who is keeping the goods. 

Then, in the matter of management, I realise 
that the entire funds are' provided by the 
Central Government and as such, they have a 
right to see that the management is vested in 
suitable persons. But I should have-thought 
that, when it is an integrated whole and there 
are going to be State-Warehousing Societies it 
would have been much better if we had given 
some   representation     to  the     State- 
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Governments. At least in the nomination of 
persons to this Board, we should consult the 
State Governments and take some 
representatives from the State Warehousing 
Societies. But the hon. Minister has not done 
this. So, I feel that though the Bill is very 
good, it has got certain defects in so far as 
there are grave omissions and large number of 
agencies have been brought in. 

I will have much greater opportunity of 
placing my points when the amendments are 
moved and therefore, with these words, I 
support the Bill. 

SHRI H. P. SAKSENA (Uttar Pradesh): Mr. 
Chairman, Sir, I give my whole-hearted 
support to this Bill which is the first of its 
kind and which has been objected to by my 
very great and hon. friend, Shri Kishen 
Chand, according to his customary 
inclinations. Like a drain inspector's report, he 
must needs find fault in that even when there 
is nothing to be complained against. But that 
is his business, not mine. 

I find that the capital of India which 
is Delhi is being contracted and is 
being given lesser significance and 
importance by laying greater stress 
on New Delhi. For the very life of 
me, I do not understand the words on 
page 2, clause 3: "With effect from 
such date as the Central Government 
may, by notification in the Official 
Gazette, fix in this behalf, there shall 
be established at New Delhi a Cor 
poration by the name of the National 
Co-operative Development and Ware 
housing Board _____ "  Why New Delhi? 
Delhi should be enough. We have got a place 
known as Delhi. Delhi is the capital of India; 
New Delhi is not the capital of India. This 
word 'New' is most unsuitable, redundant and 
inappropriate. And with all the emphasis at 
my command, I suggest this. 

SHRI S. N. MAZUMDAR: Delhi includes 
New Delhi. 

SHRI H. P. SAKSENA: But inclusion does 
not help. I want the specific name of the 
capital of India which is Delhi. Do you say 
that it is New Delhi which is the capital of 
India? The capital of India is Delhi, and 
therefore, it should be Delhi and not New 
Delhi. 

I am not going to leave out that 
bigger portion of Delhi known as' 
Delhi itself. It is neither old nor new. 
It is Delhi. A few miles distant from 
this place, you see Delhi pulsating 
with life. Here, of course, is a small 
portion of Delhi, which is an area ot 
motor cars, Government House the 
Parliament Building etc. But real 
Delhi—new Delhi and old Delhi 
linked together—is in a place known 
_ .j as Delhi. Sir, I find that so 

far as the selection of this Board is 
concerned there is in it no elective element 
whatsoever. All persons are to be nominated. I 
do not see where the importance lies. Maybe 
that there is; some hidden meaning in it, which 
I have not been able to discover. Now, Sir, 
there will be ten members representing the 
Central Government, to be nominated by that 
Government in such manner as may be 
prescribed. Where are these ten  members to  
come from? No light has been thrown on that 
point. Where are they to come from? Who will 
elect them? If they are not to be elected, but 
they are only to be nominated, where are they 
to be nominated from? Nothing has been said 
with regard to that. When I have said this, I 
still find that this Bill has been prepared with 
imagination, and you know, Sir, that 
imagination and originality mean practically 
the same thing. Unless there is originality, 
there can be no imagination. Imagination is 
original; it cannot be borrowed; it cannot be 
purchased in the market; no one can lend you 
imagination. And with these attributes of 
imagination, I find that the hon. Minister for 
Food and" Agriculture, a great successor to the 
great late-lamented Rati Ahmad Kidwai,  has  
done well  in bringing for- 
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[Shri H. P. Saksena.] 
ward a measure, which will be of immense 
use in saving our food production and in 
stabilising the up-till-now uncertain and 
unstable economic condition of the farmers 
and the tillers of the land. With that back-
ground, Sir. I find that this measure has in 
itself hidden many good points which will be 
of great assistance to the production of our 
foodgrains. 

Sir, this reminds me of our ancient system 
of warehousing these foodgrains. Not a house 
in this vast and big country of India but had a 
warehouse, big or small. Every housewife 
knew how to hoard, protect and save her 
foodgrains from insects, pestilences, and all 
that. (Interruption.) There used to be 
earthenwares for the storing of foodgrains. 
Now, we will be spending crores upon crores 
of rupees on lime, mortar and cement, and this 
and that. And this huge sum of money could 
have been very profitably used in the 
assistance of our nation-building activities. I 
do not deny this method of warehousing the 
title of being a nation-building activity, but 
still, in matters of priority I would not place 
this warehousing business at the top. There are 
crying needs from other directions, and this 
thing, if it was to be executed at all, should 
have waited till more pressing needs were 
satisfied. 

Sir, I am still doubtful whether any device 
has been thought of to save our foodgrains 
from the greatest enemy of food stocks known 
as rats, and that rats business is a very dreadful 
business. My young friends may not be 
knowing it, but these rats, dead and alive, were 
a great cause of terror and horror during the 
early decade of the present century, as well as 
during the last decade of the last century when 
plague was raging in our country. These rats, 
both dead and alive, as I submitted, have been, 
and are even today, a great terror, and I do not 
know if these warehouses will be able to save 
our foodgrains from their inroads. 

Sir, reverting to the formation and the 
personnel of the Board, I find in sub-clause 
(4) of clause 3, on page 3, that "There shall be 
a Chairman and      a      Vice-Chairman      of      
the 
Board------ ".    Now, I do not know if 
there will be any officials, or if there will be 
non-officials, whether they will be elected or 
nominated. But then, whosoever they be, they 
should have the confidence of the people and 
of the persons who will be affected by this 
measure, i.e., the producers of foodgrains. 

Now. in clause 4 (iii) it has been stated that 
a person who is a salaried official of the Board 
or a Warehousing Corporation, will be 
disqualified from being a member of the 
Board, which by itself suggests that no 
salaried officials of the Government will be on 
the Board, which again raises the question as 
to who then will be appointed as members, 
Chairman and Vice-Chairman. 

Sir, I now turn to page 5, and I refer to sub-
clause 9 (c) on page 5 where the funds needed 
for the Corporation are to be raised and 
collected. I again find that the public are 
debarred from subscribing to the funds of the 
Corporation. A question was raised by my 
hon. friend, Mr. Dasappa, the other day, and to 
it a cursory reply was given by the hon. 
Minister for Food and Agriculture. But then I 
submit that that reply was not satisfactory. It 
was a sort of partial and incomplete reply 
which did not go to the root of the question. 
And I still fail to see why those who want to 
invest money should be debarred from 
subscribing to the funds of the Corporation. 
On the one hand, our complaint is that money 
is not forthcoming to be invested in nation-
building activities, in Five Year Plan funds 
and so many other Governmental measures, 
but then here there is no reason why people 
should be debarred. After all, a corporation, 
whether it be under the supervision of the 
Government or in the private sector is a 
corporation and all rules 



 

relating to corporations should apply to 
Government corporations also. 

Now, I invite the attention of the House to 
clause 11, sub-clause  (a): 

"a non-recurring grant of five crores of 
rupees and a recurring grant in each year of 
a sum of five crores of rupees during the 
period of five years from the commence-
ment of this Act" 

will be given. I do not exactly understand why 
this recurring grant will be given each year to 
the States also. Is it for administrative ex-
penditure or will it be for development 
purposes? That is not made clear. If it is for 
administrative expenditure, the amount is too 
big and should not be allowed to stay without 
a thorough justifikOtion by the sponsor of the 
measure. If it is for development expenditure, 
then the manner and method in which deve-
lopment is sought to be effected should have 
been given. The States, in my opinion, should 
be asked to find out their own money for 
running the State Corporations as well as for 
development purposes, and it should not be 
difficult; provided the Centre gives them the 
necessary permission, they may raise their 
own loans. The Centre should not, in my 
humble opinion, undertake the responsibility 
of financing the States, because that will entail 
an expenditure of hundreds of crores of 
rupees, and it will in the ultimate analysis 
bring additional headache to the Central 
Government. We should try to eliminate the 
headaches of the Central Government rather 
than add to them. 

I now invite the attention of the House to 
clause 18, wherein it is proposed that the 
Central Warehousing Corporation should 
have an authorised capital of Rs. 20 crores 
divided into two hundred thousand shares of 
the face value of one thousand rupees each, of 
which one hundred thousand shares of the 
total face value of ten crores of rupees shall 
be issued in the first    instance,    and    the    
remaining 

shares may be issued, with the sanction of the 
Central Government from time to time, as and 
when the Central Warehousing Corporation 
may deem fit. Here again, I find that there is 
no mention of the masses, the people, for 
whom all this is being arranged. The doors are 
banged against them. They cannot enter this 
citadel of administrative management, in 
which they have got every right to enter, 
because it is for their use, for their purposes, 
for the safeguarding of their interests, that this 
measure is going to be introduced and brought 
into effect; and if the people invest their 
money in this venture, they wil1 feel greater 
inclination and greater desire to safeguard the 
interests of that undertaking than if they are 
kept away and aloof from that organisation. 
This is my view, and in the absence of any 
illuminating clause ir the Bill, I do not think it 
is proper to shut them out. 

Then, a very interesting expression has 
been used in clause 20, sub-clause (2), on 
page 9: 

"The directors in discharging their 
functions  under this  Act  shall  act 
on business principles." 

Very well and very good. I am very glad that 
the directors of the Government have also 
learnt the art as well as the tricks of 
businessmen, and when they are put in charge 
of this Corporation, none should fear hardship 
or loss in this Corporation. And then, it says 
"having regard to public interest." I fail to 
understand what this public interest means. I 
have all the time felt that I am a member of the 
public and my interests should represent the 
interests of the public, but then sometimes I 
am denied this right of representing the public, 
and I am told that such and such information 
cannot be disclosed in the public interests. 
Similarly, if it comes to "having regard to 
public interest", I fail to see why the public is 
precluded from subscribing to the funds of the 
Corporation, when the whole thing is going to 
be done in the I  public interest. 

45 RSD—3 
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[Shri H. P. Saksena.] 
I have given my views with regard to this 

measure to the best of my ability. I cannot 
close without letting the House know about a 
little incident which relates particularly to the 
capacity, to the ingenuity, and the ability of 
the hon. the Food and Agriculture Minister, 
who has been good enough to place before us 
this Bill regarding the development and 
warehousing of our foodgrains. I am often 
reminded of the word "imagination". There 
was a time some twenty five years back when 
he and I were fellow prisoners in one of the 
jails of Uttar Pradesh. Both of us were quite 
mischievous. It so happened that we fell out 
with the jail authorities one fine day. The 
Jailor as usual took us to task for it. 

SHRI S. N. MAZUMDAR: What has this 
got to do with the Bill? 

SHRI H. P. SAKSENA: You will come to 
know what relationship it has got. 

MR. CHAIRMAN: He is trying to make out 
that even then he had imagination. 

SHRI H. P. SAKSENA: If you anticipate 
me, Sir, I shall be doomed because my story 
will have lost most of its charm if you give 
the House the result. Anyway we were as 
usual punished for it and were shut up in 
solitary cells. 

SHRI S. N. MAZUMDAR: Many of us 
were. 

SHRI H. P. SAKSENA: Then there is a 
moral to be drawn from this. You are very 
hasty. I have not taken much time yet. The 
result was that in a lightless, waterless, urinal-
less, bath-less and many-other-things-less cell 
we were put in separately in each cell. There 
were some 15 or 20 of us. Nobody cared as to 
what was going to happen to us during the 
night. We passed the night in that manner. 
The next morning—the morning that day 
dawned at 10 o'clock. The Superintendent of 
the Jail was perhaps informed by the Jailor 
and he came to 

the prison house compound where these 
solitary cells were situated. The doors of those 
cells which were not opened till then since 
early in the morning to permit us to attend to 
the calls of nature were opened and the 
Superintendent—the Civil Surgeon of the 
place—who was a very efficient physician and 
st very amiable and a good-dispositioned man 
began to talk to us and he expressed his 
regrets and in the expression of his regrets he 
happened to say, "I wish this thing had not 
happened." Now, I at once cut in and said "If 
Mr. Superintendent's wishes were horses, even 
beggars may ride upon them." Now this 
brought forth a roar of laughter from all 
friends who had assembled round the 
Superintendent and of whom the hon. the 
Food and Agriculture Minister was the most 
prominent. Now, his imagination which is, as 
I submitted earlier very strongly, has not taken 
leave of him even today and whenever we 
meet he greets me with the expression "if 
wishes were horses". I am reminded of that 
little incident which happened 25 years back 
and we have now agreed to be greeting each 
other with "if wishes were horses". 

Now, so far as this Bill is concerned, I only 
wish that the scheme as propounded in this 
measure will succeed and the rats will not 
spoil all the arrangements that are going to be 
made for the storage of foodgrains and prove 
to be the enemy of mankind just as they did in 
the early part of the present century. 

MR. CHAIRMAN: The hon. Members will 
have to be considerate to other Members who 
follow. I have 15 names here and I don't think 
it will be possible for them to take more than 
12 minutes each and that limit will  be  
strictly  enforced. 

[MR. DEPUTY CHAIRMAN in the Chair] 

SHRI J. S. BISHT (Uttar Pradesh): Mr. 
Deputy Chairman, Sir, I commend this Bill 
whole-heartedly. I suppose since the 15th 
August 1947, this is the first measure which is 
likely to affect 
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directly the rural population of India living as 
they do in the 500,000 villages of India. The 
main cause of the poverty of the peasantry of 
this country has been the fact that there never 
has existed on behalf of the State, any 
machinery to finance the peasant whenever he 
needs it, especially at season time, seed time 
and at other times. I think it was Professor 
Theodore Morrison who made a very good 
study of the agricultural economy of India and 
who said that it was amazing that in this 
country the money-lender or the village 
moneylender was excelling even Shylock in 
the rate of interest he was charging from the 
poor peasant. He has quoted in his book 
instances where interest has been as much as 
500 per cent. The usual thing was that once a 
man fell into the grip of the money-lender, it 
was utterly impossible for him to shake 
himself free for at least three generations. He 
would never be able to get out and the usual 
trick was that money was not advanced in full; 
and whatever money it was, when the time of 
the crop came, the peasant had to sell his crop 
to the money-lender at a rate which was at 
least 25 per cent, cheaper than the market rates 
and so on. In fact, the whole idea was that he 
was a sort of sucker, who lived entirely 
parasite-like on the tiller of the soil. The fact 
of the matter was that the zamindar never 
drew one-tenth of the tribute that was extorted 
from the poor peasantry by the village      
money-lender       throughout 
India. The Government in those days, in order 
to put a stop to this usury, brought in an Act in 
1918 called the Usurious Loans Act and even 
in that Act, considering the time in which it 
was passed, it laid down a rate of interest not 
exceeding 18 per cent, to be a fair rate on 
unsecured debts. That merely shows how 
things were going on in those days. The hon. 
Minister comes from U.P. and knows that in 
the thirties the Government had to pass a 
series of Acts—the Agriculturists' Relief Act, 
the U.P. Debt Redemption Act, 1940, etc. By 
these Acts the load of the debts had to be 
scaled down to a very considerable extent.    
Even so, 

difficulties remained. There was none to 
finance the peasant or supply him with proper 
seeds or to market his produce when the time 
of harvest came and it is to the credit of the 
Rural Credit Survey Committee that they have 
found a method and organisation of meeting 
this great demand in this country. I am glad to 
note that the Government has come out 
promptly within a year of the publication of 
this Report with this Bill which is wholly in 
line with the recommendations that have been 
made there. But I must invite the attention of 
the hon. Minister to certain lacunae in it. For 
instance, there is a recommendation here that 
each State should have a Central land 
mortgage bank. It says: 

"Land mortgage banks should orient their 
operations to production; i.e., they should 
give first priority to applications for loans 
for improvement, reclamation and deve-
lopment of land, purchase of agricultural 
machinery and equipment and ofher 
productive purposes. Along with this, non-
productive loans of low priority should be 
discouraged. Applications for loans for 
amounts above a specified figure should not 
be entertained unless the loan is for 
agricultural development. Special efforts 
should be made to popularise production 
loans." 
I don't know whether it is the idea of 

Government that these co-operative societies 
will perform the functions of the land 
mortgage banks. I don't think they can do that. 
Advantage should have been taken in this Bill 
for providing for these land mortgage banks 
and I hope the hon. Minister will clarify the 
position in this respect as to the attitude of the 
Government and whether a separate Bill will 
be brought in shortly in order to provide these 
land mortgage banks as recommended by the 
Rural Credit Survey Committee because that 
seems to be a very necessary part of the whole 
scheme. 

Then there is another point to which I wish 
to draw the special attention of the hon. 
Minister.   He was pleased to 
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[Shri J. S. Bisht] remark, for instance, that 
the Government were in favour of 
encouraging co-operative farming in this 
country and he said that although it had not 
met with much success, still they would 
proceed with it. I would draw the attention of 
the hon. Minister and of the House to the 
speech recently delivered and reported in the 
papers, of Choudhari Charan Singh who is the 
Minister for Land Revenue in Uttar Pradesh 
and I attach some importance to his speech 
because he is one of the capable and efficient 
Ministers who understands his subject very 
well. He has said that he is not in favour of 
this co-operative farming and he gives his 
reasons for it. Firstly, he says that the outturn 
will not be as good as is expected. Secondly, 
that it will create unemployment. 

THE MINISTER FOR FOOD AND 
AGRICULTURE (SHRI A. P. JAIN) : Why? 

SHRI J. S. BISHT: I do not know, but that 
speech has been reported in the papers and he 
says that it will create unemployment and so 
he was not in favour of encouraging co-ope-
rative farming. That is a point, Sir, which has 
to be examined and I do think the hon. 
Minister can make enquiries from the U.P. 
Minister as to what are his reasons and why he 
thinks that it will not be a success. If there is 
any doubt or some misunderstanding, that 
should be removed. After all, when a very 
important Minister in a State holds that view, 
it cannot be smooth sailing for the 
Government in that line and it would be much 
better to overcome that objection and if there 
is some misunderstanding it can be cleared up 
so that the chief State in India could give a 
lead in this matter. 

The second point which I wish to 
bring to the notice of the House is 
this. The hon. Minister was pleased to 
remark that he was sending a team of 
officers to China to study this co 
operative farming with a view to 
its......  

SHRI A. P. JAIN: I did not say "official 
team"; I only said "a team". 

SHRI J. S. BISHT: I do not know what co-
operative farming in China is like. But what I 
feel is that even if the team gives us a very 
good report, we shall find it very difficult to 
implement it, because we have to function 
here in a free democratic society whereas 
there they function in a totalitarian regime. I 
do not know what actually they mean by these 
terms "democracy", "co-operative farming" 
and all that, because "democracy" means 
something in one sphere and quite another 
thing in another sphere. So far as co-operative 
farming is concerned, if we go by the 
assessment of independent people who go 
there and come, we feel that cooperative 
farming is really collective farming enforced 
in the same manner as collective farming was 
enforced by Marshal Stalin in Russia about 
which Sir Winston Churchill has written in his 
book that Stalin himself admitted that it was a 
bigger job than even the prosecution of the 
Second World War, because the whole pea-
santry was  up in arms against him. 
Sir, these are the pitfalls which we have to 
guard against in this matter. I would suggest 
that if he is sending a team to China, he might 
as well consider sending another team to the 
free democratic countries where the co-
operative movement has been successfully 
carried on for some time. One such 
outstanding country is Denmark where 
agricultural produces, dairy products etc. have 
been developed and the work has been an 
immense success and has brought prosperity 
to the peasantry there. So, we must study how 
this was organised, what methods were used 
so as to achieve these results in our own 
country. Ireland is another country where for a 
very long time they have been working on 
these lines. Other countries are Norway and 
Sweden where this has been very successful. 
So, it would be quite advisable and in fact, 
safer, to send a team there also so that these 
two teams could compare notes and then find 
out what is the most suitable thing for us in 
the special conditions obtaining in our 
country, and see how far we can carry our 
peasantry with 
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us a peasantry which is immensely 1 
conservative in its outlook. Peasantry all over 
the world is conservative of course. But in our 
country we do not use any sort of force, nor is it 
the intention to use any force in this matter. We 
want to get their fullest help and co-operation. 
Therefore, I think the example of these free 
democracies would be much more welcome. 

(Time bell rings.) 

Lastly, Sir, I would like to invite the 
attention of the House and of the hon. 
Minister to this particular paragraph of this 
Report of the Rural Credit Survey Committee.   
It says: 

"Again, India has set before itself the 
ideal of a Cooperative Commonwealth. 
There can be no commonwealth without 
wealth for the common man. The common 
man of India today, as well as of tomorrow 
and of the day after, belongs to rural India. 
Predominantly he resides in rural India. 
Even where a lop-sided economy has in 
appreciable number drawn him to the big 
cities and enlisted him in the ranks of 
industrial labour, his heart and his interests 
continue to be in rural India. The only plan 
that can restore vitality to the rural economy 
and, on that vitality, build up the future 
prosperity of the common man is one 
which, as the first condition, imparts 
strength to both agricultural and rural 
industry." 

Sir, I hope the hon. Minister will carry out 
this programme in the real spirit so that our 
five lakh villages may be able to throw off 
their poverty which has been their hallmark 
for generations in the past, so that they may 
grow better food, use better seeds, keep better 
implements and have good processing and 
good marketing for their goods in the most 
favourable manner and so that they may for 
ever shake off the tentacles of the village 
Shylocks. 

SHRIMATI PUSHPALATA DAS (Assam): 
Mr. Deputy Chairman, I would also like to 
join my voice in paying    compliments    to    
the     hon. 

the Minister for Food and Agriculture for 
bringing forward this Bill before the House. I 
would also congratulate him for having taken 
courage in both hands and bringing forward 
this measure, especially when the background 
in which he had to work on this Bill was not 
very encouraging. I say this because for the 
last 60 years, our experience has been that this 
movement has failed for so many reasons. In 
spite of that, the Government are determined 
and we have seen it that the Planning 
Commission also are determined to wipe away 
poverty from the villages and to help the 
farmers to rise from their backwardness. 
Therefore, with a lot of foresight, he has come 
forward with this Bill. The moment the State 
Bank was nationalised, we have been hoping 
that the farmers would be getting the necessary 
help from the Central Government as well as 
from the States. 

Coming now to this Bill, let us examine 
why this movement has failed for the last 60 
years. What has been the past experience? 
What have been the defects for which this 
scheme was not able to fulfil the aspirations of 
the nation? Everyone will say that the persons 
who were selected to carry out this job—most 
of them officers— were not of the right type, 
that they did not have the right persons for the 
right job. Of course, I do not blame all the 
officers who were on the job. Of course, some 
hon. friends criticised the composition of the 
Board and said that there were more officials 
than non-officials on it. But I would say that 
even non-officials, if they are not of the right 
temperament or type for the job, must not be 
selected. I am glad the hon. Minister has 
announced that the officials and non-officials 
will be on an equal basis. That is an en-
couraging sign. I think contact with the people 
will be there through these non-officials who 
will be on this Board. 

Another suggestion of this Rural Credit 
Survey Committee was to have an advisory c 
uncil, but in this Bill I 
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[Shrimati Pushpalata Das.] do not find such 
a provision. I think that is a good suggestion 
and we should have a provision on those lines 
so that we could have mass-contacts. They 
can give advice and can also meet often. The 
Board will be sitting once a year and the 
Executive Committee will manage things; and 
most of them being officials, they will not 
have mass-contacts. Of course, they are not to 
blame, because they are so busy wfth their 
other work; but if you want to contact every 
villager, there must be the machinery for that 
sort of contact. 

Coming next to the two Corporations, I 
feel— and some other Members also have 
mentioned it—that this Central Warehousing 
Corporation is not quite necessary because the 
State Warehousing Corporation is there. The 
only function of the Central Warehousing 
Corporation is to issue share capital and this 
function can be fulfilled by the Board itself. 
That is my personal opinion. I think the hon. 
Minister should clarify this point. 

Coming to this warehousing, I may say I 
come from a State where almost for nine 
months there is rain. While constructing these 
warehouses, you must be rather particular 
about the type of warehouses. You must have 
different type of warehouses to suit different 
conditions. You can't have the same type of 
warehouses for dry and wet areas. Assam is a 
granary for rice and so many other things and 
these warehouses would be useful only if they 
are constructed according to the climatic 
conditions. The contractors must be given 
contracts not for the same pattern of 
warehouses. In Calcutta, for instance, 
commercial crops like tea, etc., would require 
a different type of warehouse while in Assam, 
especially on the border sides, you must have 
a cold storage to guard the fruits and other 
things. In this border area, thousands of rupees 
worth of goods are taken away because of lack 
of cold storage facilities and canning facilities.   
The canning facilities 

should be started on a cottage industry basis. 
Because of the lack of these facilities, none is 
able to taste those things ir Delhi or outside. 
Before partition they used to send these 
oranges to adjacent areas but now, they can't. 
Of course, smuggling is there and is going on 
on a large scale as there is no help. I feel that 
there must be a link between the growers' co-
operatives, processing co-operatives, 
marketing co-operatives and so on. 
Government must also provide cold storage 
facilities in the border areas in addition to 
arranging for canning facilities for oranges, 
pine-apples, etc. Because of the lack of these 
facilities, lot of money is wasted. These 
people buy rice at a cost; they do not grow 
rice but grow only these fruits. They have to 
buy rice but they cannot sell their fruits. So, 
the whole scheme will be a failure if the 
Transport Ministry does not come to their 
help. I am glad, Sir, that the Secretary of the 
Transport Ministry will be represented on the 
Board and in the Executive Committee also. If 
we do not try to remove the bottlenecks, the 
whole scheme would fail. In the State from 
which I come, after the monsoon starts, there 
is no stability of prices— prices fluctuate—
because of the lack of transport facilities to 
take these goods to other places. So, it is all 
the more necessary that this transport 
bottleneck should be removed. This will not 
affect the big States which are in the centre; I 
feel that those which are under-developed and 
where the farmers are suffering due to lack of 
transport facilities should receive the special 
attention of the hon. Minister who should do 
his best to remove the difficulties. 

I am glad a team is going to China. I would 
here like to raise my voice too. We should 
send teams to places where the experiments 
have succeeded,—to small places like 
Denmark, Sweden, Ireland and others. We are 
saying that we are not going to force anyone. 
People say that in China also they are not 
forcing anyone, but I do not know under what 
circumstances they are working.   Somehow 
we have 
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got the tradition and history of failures Every 
time we go to the villages we offer the same 
ready-made med.cine, the "Makaradhwaja", 
"start co-operative farming". That is the only 
remedy for all the maladies by all tne political 
parties whether congress, communist or 
socialist; whatever be the ill, that is the only 
remedy. Yet for 60 years this experiment has 
failed. To be successful in our attempts, I 
think, we must come forward and gather 
knowledge and experience from all these 
countries and experiment them here. I also 
feel that Government must start some model 
farms, experimental farms, by the results of 
which the farmers could be convinced about 
the efficacy of this movement. The villagers 
go to the afficers; the poor officers themselves 
do not have the proper knowledge of the 
seeds. So, they give some seeds and when the 
result is bad, the villagers go to the market 
and buy something at a higher price by which 
time the season is over. The poor farmers, due 
to ignorance and also because the history of 
this movement is discouraging, suffer like 
this.   My only appeal is that we must 
ffather experience and knowledge from all the 
countries, whether they be totalitarian or 
democratic or of any other variety, where this 
movement is successful and in that way, try to 
solve the difficulties of the poor States which 
have an agricultural economy and not any 
industry to sustain. If you want that dream of 
a socialistic pattern of society to be fulfilled, if 
you want the farmers not to be exploited in the 
second Five Year Plan, especially when we 
want to have more production, we will have to 
take the proper action. If we want these 
warehouses to be of use, if we want these 
people not to be exploited by the middlemen, 
then the selection of the right personnel is an 
urgent thing—the right person for tht right 
job, whether official or non-official. 
Otherwise middlemen would be eliminated, 
no doubt, but another section of exploiters 
would come up. We nust go forth with the 
structure; the windows and doors have yet to 
be  constructed.    An  hon.  friend said 

that this was a skeleton without flesh and 
blood. I too say that flesh, blood and all the 
nerves have all to be fitted in and the 
country's life blood must flow through this 
pipe line without any blockade. We have to 
do all that so that the country prospers. 

SHRI S. N. MAZUMDAR: Mr. Deputy 
Chairman, some hon. Members of the 
Treasury Benches have started their speeches 
by congratulating the Minister. I shall start my 
speech by making a submission to those hon. 
Members. My submission, in all seriousness, 
is that this habit of offering bouquets to the 
Ministers for any and every bit of much 
belated and much needed piece of legislation 
that they bring in should be given up because, 
we have an uphill task in getting away from 
the heritages of colonial economy and in the 
task of carrying out radical transformations in 
our rural economy. This sort of offering 
bouquets creates a sense of unreality and self-
complacency. I would not grudge paying 
bouquets after the entire problem has been 
tackled in its entirety but what has been 
attempted here is only a beginning; and, Sir, if 
anybody has to be congratulated, I think we 
ought to offer congratulations to those 
millions of the peasantry, starving, hard-
working and poor peasantry, who have been 
serving the country in spite of hardships, trials 
and tribulations and who are now coming 
more and more, in an organised and conscious 
fashion to take part—their rightful part—in 
the life of the country. It is their struggle, their 
aspirations and their desires that are being 
reflected in this piece of legislation. 

Now, Sir, coming to the Bill itself, it has 
been said that this Bill provides the skeleton 
or a steel frame. That is true; everything, 
however, will depend on its implementation. 
Government will have to put in flesh and 
blood and see to the implementation side. The 
Rural Credit Survey Committee has pointed 
out that two things are essential—one, State 
participation in the provision of rural credit 
and all  other  anmJTary matters  and",  two. 
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[Shri S. N. Mazumdar.] people's 
participation. The mode of peoples' 
participation will be co-operation; it has been 
admitted by all. There is no controversy and in 
this respect this Bill is fully welcome, but I 
would like to draw the particular attention of 
the House to what the Rural Credit Survey 
Committee has said in connection with co-
operatives because unless the co-operatives are 
radically overhauled, the whole purpose will 
fail. The Report mentions that the co-operative 
movement is meant for giving help to the 
weaker . elements in the village, not to the not-
so-strong because "the not-so-strong can 
combine co-operatively and get the same 
advantages as the strong. But the very weak 
are not in the same position as the not-so-
strong; certainly not if the strong have, in 
addition, a whole reservoir of institutional 
strength  from  which  they  can     add 

immeasurably  to  their     own.................... In 
India, not only has there been too wide a 
disparity between the internal strength of the 
co-operative structure and the external forces 
pitched against it in competition; these latter 
have in many insidious ways entered into and 
vitiated the internal cohesion of cooperative 
bodies themselves". It is here, Sir, that I want 
to lay my finger and try to point it out to the 
hon. Minister and the House, because it is true 
that this is a welcome measure, in helping the 
co-operatives against the external forces which 
are trying to defeat the purpose of the co-
operatives. But in many cases these external 
forces, against which the co-operatives have to 
fight, have infiltrated inside the co-operatives 
and thereby they are defeating the very 
purpose of a co-operative. I am quoting again 
from the Report of the Rural Credit Survey 
Committee: 

'The danger partly arises from the fact 
that, while the State has a vested interest in 
the success of Cooperation, private banking 
and private trade, particularly at the village 
level, have a vested interest in the failure of 
co-operative credit. This is less and less 
strong and more and more implicit and    
impersonal 

at the higher levels, but stronger and more 
explicit at the lower stages. When local Co-
operation . gets into the charge of the village 
moneylender, and more especially the 
landlord-cum-moneylender, he becomes the 
society, the depositor and the borrower, all of 
them together or each in turn." 

That is why, Sir, the Rural Credit Survey 
Committee had to say that these very 
elements had penetrated inside the co-
operatives and there was a tie-up at the village 
level, at the lower level. The Committee 
further says: 

"It is not only the urban-induced power of 
the private moneylender and the private trader 
that affects the success of co-operatives when 
it manifests itself either inside or outside the 
society. Affinity is not confined to these two; it 
extends to the leadership in the village, whe-
ther this is based on property or derived from 
connection with the administration. The bigger 
land-- lord has ways which conform with those 
of the money lender and indeed he is himself 
often moneylender or trader. The village 
headman is also drawn from the same class, 
and it is usual for these to have connections 
which link them not only to the sources of 
finance but to the seats of administrative 
power. Subordinate officials, revenue and 
other—including those of the relatively low-
paid co-operative department—have often no 
alternative but to stay with these village 
leaders and be dependent on them for ordinary 
amenities when they visit the village or camp 
in it for a few days. In this and other ways is 
initiated a process of association with those 
who wield some power in the village and who 
for that reason have their own uses as the local 
instruments of an administration which resides 
in towns and cities and which in varying 
degrees is inaccessible to the ordinary villager. 
This close conformity of association and 
interests between the subordinate officials of 



 

Government and the more powerful 
elements in the village is a matter to be 
borne in mind as of great signiicance in 
explaining the failure of implementation of 
the policies and directives, co-operative or 
other, emanating from the higher levels of 
the administration." 

That is why, Sir, I think this has a bearing 
even in connection with this Bill. In this Bill 
in clause 3, where the composition of the 
Board is mentioned, it is provided that "four 
shall be persons who have experience of co-
operative societies, one being a person who 
has also special knowledge of Co-operative 
Education." But my submission is this, Sir, 
that special care should be taken to see that 
those very elements who infiltrated into the 
co-operatives and who are responsible for the 
failure of the co-operatives should be barred 
from coming in here as the representatives of 
the co-operatives. There are the disqualifica-
tions clauses both as regards the membership 
of the Central Board and the Central 
Warehousing Corporation and the State 
Warehousing Corporations but, I think, a 
special provision should be made to see that 
those elemen^the ex-landlords and the 
money-lending elements cannot come inside 
these. Otherwise the whole purpose will be 
completely vitiated. 

Now, Sir, we know after this valuable 
Report of the Rural Credit Survey Committee 
that the money-lenders and the usurers have a 
controlling voice in the countryside now. 
Even after the abolition of the landlords, in 
whatever form it may be, the main danger and 
main difficulty in the way of rural 
reconstruction will be due to these sections of 
the people and the main fight will have to be 
against them, and ways and means will have 
to be devised to save the poorer people from 
them. I am very glad to admit, Sir, that the 
assurance given by the hon. Minister in his 
opening speech tliat now credit will be given 
not on the security of the land but on the 
security of the produce so that credit may now 
reach not only tfeose peopl* 

who are termed as credit-worthy but also those 
people who really need the credit, the poorer 
people, the poorer peasants and the others, the 
agricultural labourers and so on, is a welcome 
step. But that will not be complete if the other 
side is not checked, the danger or the 
difficulty which is coming from the sector of 
the money lenders or usurers. That is why, Sir, 
I am firmly of the opinion that in the 
composition of the Board special care should 
be taken to see that these elements cannot 
come there as the representatives of the co-
operatives. 

Secondly, Sir, it has been rightly said by my 
friend, Mr. Malkani, that the non-official 
element should be increased. I have seen, Sir, 
the remarks made by the hon. Minister in the 
other House regarding officials and non-
officials. Now, I am not going to make any 
general discrimination, a general attack on all 
the officials, but what is relevant in this 
connection is this that a freshness of outlook 
is; needed. We all know, Sir, before the Report 
of this Rural Credit Survey Committee was 
published, what was happening. The Rural 
Credit Survey Committee has itself said that 
because of this set-up the officials who are in 
charge there were trying to show a change 
where there was changelessness and where 
there had been no progress they tried to paint a 
rosy picture of all-round progress. This sort of 
thing was happening not only because of the 
diehard mentality but because in the official 
framework there they are bound to lose some 
freshness which comes on account of the 
living connection with the people. That is why, 
Sir, I share the opinion of my friend, Mr. 
Malkani, that more non-official element 
should be introduced here. 

(Time bell rings.) 

As the time is very short I leave some 
points which I wanted to emphasise and 
impress on the Government. Probably, other 
friends may speak on them, but only two 
points I shall mention. Besides the co-ope-
ratives, for the proper functioning of 
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[Shri S. N. Mazumdar.] this measure I think 
it should be the endeavour of the Government 
to •seek non-official co-operation, people's co-
operation through non-official bodies and 
organisations. Secondly, Sir, in this connection 
I like to make only one point, which has also 
been recommended by the Rural Credit Survey 
Committee, namely that, when the 
Government will take over the godowns which 
were formerly under the Civil Supplies 
Department, Government should utilise and 
absorb the staff of the Civil Supplies 
Department, because that is a standing 
problem. A large number of former employees 
of the Civil Supplies Department are either 
under notice of retrenchment or they have 
been rendered surplus and retrenched. If they 
are also absorbed under this measure, that will 
go a long way to relieve unemployment and 
they can also, with their experience and with 
fresh enthusiasm, render service to the people. 
1 P.M. 
SHRI P. S. RAJAGOPAL NAIDU (Madras): 

Mr. Deputy Chairman, in the first instance, I 
must congratulate the hon. Food Minister for 
bringing forward this measure. Sir, this meas-
ure ought to have been brought before 
Parliament long before and this should have 
been passed and made into law by this time, 
but probably the delay was caused because 
there were certain legal difficulties while the 
Bill was being drafted. This Bill, if it stands as 
such without further additions, additions in the 
sense of making provision for co-ordinating 
the activities of the co-operative marketing 
societies with the activities of the 
Warehousing Corporation both at the Centre 
and in the States, will not be complete by 
itself. According to the present Bill, the 
Government of India is going to have a Central 
Warehousing Corporation which will construct 
warehouses which will accommodate about 
10,000 tons of foodgrains. Under the present 
Bill the State Governments are also empower-
ed to constitute State Warehousing 
Corporations whereunder      the State 

I Governments will also have warehous 
es constructed. Sir, this Bill stops 
with that. What is to happen when 
the Central Government constructs 
warehouses and the State Govern 
ments also construct warehouses? 
What is the sort of co-ordination bet 
ween the primary credit societies and 
the marketing societies with the Cent 
ral and State Warehousing Corpora 
tions? It is contemplated under the 
Second Five Year Plan to have large 
sized rural credit societies which will 
have a share capital of about Rs. 20,000 
and which will serve a group of vil 
lages numbering between five and ten. 
It is also contemplated that every such 
big rural credit society will have a 
godown of its own. Unless the villag 
er who borrows money from the cre 
dit society is compelled to bring the 
produce to the godown the purpose 
of the entire Bill will not be served. 
What I say is there is absolutely 
nothing under the existing law to 
compel the borrower from the credit 
society to bring his produce to the 
godown. There is no such provision 
at all here. If co-operative marketing 
societies     are failures     in     our 
country ............  

SHRI A. P. JAIN: May I tell the hon. 
Member that there is no necessity to 
incorporate that in the Bill. It will be one of 
the conditions for advancing the loan to the 
borrowers that their produce must be brought 
to the godowns. 

SHRI P. S. RAJAGOPAL NAIDU: I am 
glad that the hon. Minister has given this 
assurance that it is contemplated that the 
borrower will be Compelled to send his 
produce to the godown but my point is why 
there is no provision made in this Bill. And I 
am sure it cannot be made in this Bill because 
Co-operation is a State subject. So long as Co-
operation remains a State subject, such things 
cannot be contemplated in this Bill. That is 
why time and again I have been saying on the 
floor of this House that if the co-operative 
movement is to be developed in this country 
as is contemplated in the Report of the Rural 
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Credit Survey, Co-operation should be taken 
over from the State List and brought injo the 
Concurrent List. "Now, Co-operation being in 
the State List, this Bill has stopped with the 
mere formation of State Warehousing 
Corporations. If Co-operation had been there 
in the Concurrent List, most certainly the 
Ministry would have gone right down to the 
level of the village and they would have con-
templated a sort of legislation whereby the 
borrower from the village credit society would 
have been compelled to bring his produce to 
the godown. 

Sir. because of the shortness of time I can 
only touch upon a few points. There is also the 
other difficulty. The Government of India may 
lay down policies under the present Bill but 
the implementation of that policy will have to 
be done only by the State Governments. In 
what way can the Central Government compel 
the State Goveroments to follow the policies 
laid down by the Central Government? For 
instance, it has been stated by Prof. Karve in 
his paper to the Panel of Economists that one 
of the main causes for the poor progress of 
Cooperation in the First Plan has been the 
deliberate or otherwise preference of 
administrators for the State or private 
enterprise to co-operative organisation in the 
execution of the Plan. Sir, I dare say that 
several State Gov-•ernments are not very 
much interested in the co-operative movement. 
I can -even quote one instance so far as my 
State is concerned. For the first time when 
fertilisers were controlled the entire 
distribution was given to the co-operatives. 
This was several years back. Then the 
merchants went and represented before the 
Government. They said, "all right, let the co-
operatives have 50 per cent, of the 
distribution" and the remaining 50 per cent. 
was given to the private merchants. It was said 
by the Government that the normal trade 
channel should not be ignored. I could not 
understand what was meant by "normal trade 
channel". The normal trade channels were 
never there, so far as •distribution   of   
fertilisers   were   con- 

cerned, at the time when controls were 
introduced. The term "normal trade channel" 
was interpreted in favour of the merchants. 
Then the merchants were not content with that 
50 per cent. They went again and represented 
and what happened was that the cooperatives 
were given only 33-1/3 per cent, and the 
merchants got 66-2/3 per cent. If that is the 
attitude of the State Governments I do not see 
how the schemes that are being introduced by 
the Central Government can be pushed 
through. Therefore, I will once again repeat 
that Co-operation should be taken over, if not 
in the Union List, at least in the Concurrent 
List. 

Then there is another point which I want to 
say about this Bill. If the recommendations of 
the Rural Credit Survey Committee are 
followed to the strict letter of the law with 
regard to this integrated scheme, there will be 
a duplication of agencies working in the co-
operative field. Under the present Bill they are 
going to constitute a Central Warehousing and 
Development Board; then the Central 
Warehousing Corporation ami- also is going 
to come into being thirdly, there is the State 
Bank of India and fourthly, there will be the 
State Warehousing Corporations. May be that 
all this multiplicity of agencies has been 
recommended in the hope of producing 
quicker and better results but their entry into 
the field which should be specifically reserved 
for Co-operation would certainly devitalise 
the co-operative movement, I, therefore, feel 
that the method suggested by the Rural Credit 
Survey Committee comes into conflict with 
the ultimate end in view. 

Now, a word about State participation in the 
co-operative movement. Co-operation is a 
democratic movement and in all the 
democratic countries in the world, the 
movement has grown purely on a voluntary 
basis. It is only in the totalitarian countries 
there is the power of compulsion and there is 
the State controlling the entire movement and 
in the name of 
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[Shri P. S. Rajagopal Naidu.] Co-operation 
it is only the State that organises the whole 
thing, as for instance, in China, Russia and 
other countries. Here what the Government 
and the Planning Commission propose to do is 
to create a movement which will be created by 
the Government, reared by the Government 
and also sustained by the Government. An 
efficiently inspired and directed cooperative 
organisation is bound to become an instrument 
of State policy. If the co-operative movement 
is to be developed on a purely democratic 
basis, this is not the way in which it should be 
developed. Participation by the State and 
investment of a few thousands of rupees by 
way of share capital is not going to solve the 
problem. As I have already stated on the floor 
of this House, the State is there supervising the 
whole thing; the audit is in the hands of the 
State. By investing a few thousands of rupees 
the Government wants to take control of the 
entire management and then call it State 
participation. Sir, I do not want to go into the 
other details of State's participation because 
that will take me to a lot of controversial 
issues. 

Even according to the Planning 
Committee's Report the wheat grower 
receives only 61 per cent, of the price paid by 
the consumer; the remaining 39 per cent, so 
far as the wheat crop is concerned goes to the 
middleman and towards transport charges. In 
the case of rice, the figures show that the 
cultivator gets only 65-3 per cent, of the price 
and the middleman gets the remainder. I am 
sure that by the passing of this measure the 
middleman's share will be minimised. Of 
course, it will be very difficult to eliminate the 
middleman because it is contemplated in this 
Second Five Year Plan that only about 10 per 
cent, of the produce of the agriculturists will 
be canalised and marketed ultimately through 
co-operative organisations. I do not know 
when the day will come when cent per cent, 
of the produce produced by the agriculturists 
will be marketed through co-operative insti- 

tutions; but unless we pursue    other methods 
it may not be possible. 

Sir, I have only one more point and I shall 
stop with that. I do not know why this figure is 
kept at such a low level because even in the 
year 1951 the Co-operative Planning 
Committee recommended that 25 per cent, of 
the produce of the agriculturists will have-to 
be marketed through co-operative 
organisations. So even in 1951 when there is 
such a recommendation, I do not know why 
only 10 per cent, is contemplated under the 
Second Five Year Plan. Sir, time is against me 
and so I shall conclude.    Thank you. 

SHRI B. M. GUPTE (Bombay): Sir, I 
welcome this measure particularly because it 
gives effect to the courageous 
recommendations of the Rural Credit Survey 
Committee. The Rural Credit Survey 
Committee, having, taken stock of the whole 
situation and having taken stock of the 
working of the co-operative movement for the 
last fifty years, came to the conclusion that the 
co-operative movement had failed. I do not 
quarrel with that conclusion. But I am glad 
that even after having noted, after having 
given the verdict of failure, they were not 
deterred from recommending that Co-
operation must succeed. And they said that 
though the co-operative movement had failed, 
there is no other alternative but the co-
operative movement of the reorganisation of 
rural life. I am, therefore, glad that the 
Government have given effect to that 
recommendation and have now brought 
forward this legislation for the establishment 
of a fund for the development of Co-operation 
on an all-India basis. Of course, though I am 
glad for this, I have to make certain criticisms 
and certain suggestions about the Bill. 

In the first place, I refer to clause 25 in 
which it is said that the Warehousing 
Corporation will run godown and warehouses 
for the purpose of storing goods offered by 
individuals. I cannot see how this can be 
done. This is practically against the principle 
of 
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the Bill, against the recommendations of the 
Rural Credit Survey Committee, because what 
is intended is the development of the co-
operative movement and the Rural Credit' Sur-
vey Committee laid great stress on this point 
that unless the individual trader or the 
individual sahookar was checked, the co-
operative movement would not thrive at the 
base, in the villages. And here if all these faci-
lities are allowed to a big merchant, big 
individual merchant or trader or money-
lender, then it means that it will strengthen his 
capacity to compete with the co-operative 
society at the base. I think all the facilities 
given by the Corporation should be confined 
to co-operative societies only. 1 can make a 
concession for institutions but -not for 
individuals. Tc make all these facilities 
available for individuals is altogether 
repugnant to the spirit of this legislation and 
also repugnant to the recommendations of the 
Rural Credit Survey Committee. I, therefore, 
submit that individuals should not be allowed 
to take ««jlvantage of these facilities. 

Then, I take it—and, of course, the Minister 
referred to it—that instead of taking land only 
as security, now the tendency would be to 
give loans, to give credit on the produce of the 
agriculturist. I welcome that. But I take it that 
it means that the finance will be made 
available for the purpose of producing the 
agricultural product because he can, of course, 
get loan on his produce. In Bombay State 
there is the system of crop finance. That is, 
finance is given even before the crop is raised, 
for the purpose of raising the crop, and I think 
that system should be introduced everywhere. 
Then and then only this njarketing, processing 
and storage will be really beneficial to the 
agriculturist. I, therefore, submit that these 
two should he linked together—crop finance 
and marketing and storing. 

Then, I do not see why State Corporation is 
allowed to give money only to subscribe to 
the share capital. Why directly     these     
State     Corporations 

should not be allowed to give loans to the co-
operative societies and get the produce stored 
in their godown repledged to the State 
Corporation? Then only there would be a link 
Otherwise, I do not see where is the link? The 
State Corporation goes on building its 
godowns and warehouses; the Central 
Corporation goes on building its godowns and 
warehouses am' there is no link between the 
two. Nor is there any link between the village 
godowns and the State Corporation. I, 
therefore, submit that there is no reason why 
the State Corporations should not advance 
loan instead of merely subscribing to the 
share capital of these rural societies. 

Then, further, I think there should be the 
power—I do not mean that only the 
Corporation should have tre power,—I do not 
mind if the Government does it—to give 
subsidy. I have some experience. I was 
connected with the Poona Central Co-
operative Bank. We did this godown business 
and we had some experience of it. 
Unfortunately for us we started that 
experiment at the time of the wor4 slump 
about 1930. And naturally at that time the 
experiment failed. But there are certain 
lessons which are valid even today. I found at 
that time-that for the godown business to be 
successful, good godowns had to be built. Not 
only they must be rat-pro^f and damp-proof, 
they mur;t be built in such a manner that 
testing of the contents of the bag and the 
cocMting of the bags are also very easy. As 
far as the godowns in the lower stages— the 
village godowns or the taluka godowns—are 
concerned, they go on storing these goods 
only in ordinary houses and I do understand 
that perhaps now good godowns will be spe-
cially built. But the point is that if we begin to 
build scientific godowns, then the cost is very 
high. There is another factor also. In all these 
transactions, unfortunately, the business 
morality has not become very laudable. There 
is great scope for fraud or deception in this 
godown business. So, naturally, our 
experience was that unless an officer of a 
fairly high stand- 
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[Shri B. M. Gupta.] ing was sent there to 
supervise this business, to carry on this 
business, there was a likelihood of greater 
fraud. But if we send a high paid officer and if 
we build a good godown, the cost of the 
business is so high that the business does not 
become worthwhile. We have to charge very 
high fees and then the agriculturist does not 
come to us at all. He goes to an individual 
sahookar. So, unless the Government is 
prepared to subsidies' all these co-operative 
societies at the lower level, they are bound to 
incur losses. And if they are going to charge 
high fees, they will not make any headway at 
all. I, therefore, submit that not only share 
capital should be subscribed to, but loans 
should also be allowed to be given, and the 
Government must subsidise these lower god-
own societies in the beginning at least. 
Otherwise the business would not be 
worthwhile.    It would not be paying. 

With these observations I commend this 
Bill for the acceptance of this House and I 
hope that the measure will be worked in such 
a way that not only the economic aspect of it 
will be attended to, but the moral values will 
also be fostered in the co-operative 
movement, so that the villager will not only 
have better business but a better life also. 

SHRI MAHESWAR NAIK (Orissa): Sir, 
first of all, I welcome this Bill, particularly 
because this Bill has been introduced in 
Parliament when it is already too late. 
Nevertheless, better late than never. 

This Bill envisages the creation of a Board 
in New Delhi by the name of the National Co-
operative Development and Warehousing 
Board. I hope the hon. Minister will excuse 
me when I say that this Bill does not come up 
to expectations. I mean that the Bill does not 
envisage a revolutionary aspect in regard to 
the agricultural needs of the country, which 
are very imperative. I may point out that 
agriculture is the mainstay of our country. So 
far we have not given it the attention which it 
so richly  deserves.    Hitherto, the sole con- 

cern of the Government, or rather of the 
country as a whole, has been the rapid 
industrialisation of the country. Had that 
attention been given to agriculture, I believe we 
would have by this time made that amount of 
progress in agriculture, which the industry has 
been able to achieve within a short course of 
time. Sir, agriculture has been treated just as a 
mere avocation rather than an industry. , I 
would point out that in non-agricutural 
countries like Italy and Japaii, production has 
gone up so very high that our country should 
bow down its head in shame. Whereas their 
production has gone up as much as several 
thousand maunds per acre, our average 
production is hardly 15 maunds per acre. I 
happen to come from a part of the country 
which is purely agricultural. Agelong methods 
of agriculture persist  there still and people 
have not been initiated into any of the new 
methods, mechanisation or otherwise to im-
prove the methods of agriculture. Still they 
have the old methods and it is no wonder that 
production is as low as 15 maunds per acre. I 
wish this Bill had envisaged revolutionary 
methods in regard to agriculture, so that 
mechanisation also was included for   the   
improvement of  agriculture. 

As it is, the functions of the Board are 
confined mainly to plan and promote 
programmes for the production, etc. of 
agricultural produce through co-operative 
societies or Warehousing Corporation. I wish 
this planning and promotion had been 
extended 4c* to individual farmers also so that 
agriculture would have improved up> to the 
expectations and to the extent of progress 
which industrialisation, has been able to 
achieve. 

Coming to warehouses which this' Bill 
envisages, I have got some observations to 
make. The Central Warehousing Corporation 
is to have two hund^d thousand shares of 
which only one hundred thousand shares of 
the total face value of ten crores of rupees 
shall be issued in the first instance. These 
shares are to  be  subscribed  by  the  Board,    
the 



2727 Agricultural Produce [ 21 MAY 1956 ] Warehousing) Corpo- 2728 
(DeveloDment and rations Bill.  1956 

State Bank, other scheduled banks, co-
operative societies, insurance companies and 
others and recognized associations and joint 
stock companies dealing in agricultural 
produce. I find that the co-operative societies 
are given only two thousand and five hundred 
shares to be subscribed. In sub-clause (3) of 
clause 18, it is said: "If any shares referred to 
in clause (b) of sub-section (2) remain unal-
lotted, they may be subscribed for by the 
Board and the State Bank m such proportion 
as may be agreed upon between them." My 
idea is that the shares remaining unallotted 
should be taken over by the Government or 
the Board and whenever these co-operative 
societies come forward to subscribe to them, 
they should be made available to them. Under 
sub-clause (5) of clause 18, it is said: 
"Notwithstanding anything contained in this 
section, no institution belonging to any of the 
classes referred to in sub-clause (ii), (iii), (iv) 
or (v) of clause (b) of subsection (2) shall be 
entitled to subscribe for more than twenty-five 
psr cent, of the share capital reserved for that 
class of institution under the said clause." I 
wish to know—and I am speaking subject to 
correction— whether the privileges given to 
these classes of subscribers are not denied by 
this provision. 

I would very much like that the Central 
Board should come forward to revolutionise 
production. Here in this House and elsewhere, 
I have found to my great regret that 
mechanisation has been repudiated outright. 1 
do not think we will be able to cope with 
other countries, unless we take to 
mechanisation. Though they are non-
agricultural countries, they have been able to 
bring up their production to a level which 
deserves emulation of our country. 

I have nothing more to say. But once again 
I wish to say that ibe cooperative societies 
should be associated more and more in 
respect of subscription to the share capitai of 
the Central Warehousing  Corporation. 

SHRI C. P. PARIKH (Bombay): Sir, Mr. 
Mazumdar has grudged congratulations to the 
Food and Agriculture Minister on this Bill, but 
I hope he will not grudge congratulations to 
the members of the Rural Credit Survey 
Committee, who have brought out 
recommendations of a bold and vital nature, 
which will have a different aspects in regard 
to-agriculture in the country. It is the first 
recommendation of its kind-made in the matter 
of co-operative societies, because the State is 
sharing, in the capital of co-operative societies. 
It is a new innovation. The principle 
enunciated is in accordance with the 
requirements of this country and I think that 
this will go a long way in helping the small 
farmers because whatever co-operative 
societies exist in the country, they are all 
managed by big farmers or middlemen or tra-
ders. Now these societies will be supervised 
and controlled also by the-State Bank and the 
small farmers' interest will be fully looked 
into. That is not the only feature. 

Another great recommendation is. with 
regard to giving loans in anticipation of crops. 
The farmers will now have credit initially, 
before they sow the seeds. Therefore, the 
State, I may say, is acting as a financier and a 
partner of the small farmers—partner in loss 
and not in profits because the State will 
withdraw from the co-operative societies 
immediately they are able to stand on their 
own legs. Sir the State is partner in losses and 
not in profits. And that is a great departure and 
a great help. Now, Sir, our agricultural 
population is 70 per cent, and our uneconomic 
holdings are to the extent of 75 per cent., and 
unless these measures are taken, there is no 
hope of our being able to vitalise our agri-
culture in this country. Sir, agriculture has 
been neglected and has been exploited till 
now. The debt redemption legislation had to be 
brought forward in the years 1935 to 1942. 
Since independence, we have been trying to 
give every help to the farmers  and  the  tillers.   
And this is- 
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[Shri C. P. Parikh.] the first 
recommendation contained in the Report of 
the Rural Credit Survey committee, which is 
before us, and which will go a long way in 
assisting the agriculturists in the matter of 
credit and in the matter of marketing. With 
regard to minor irrigation, the farmers will 
receive every kind of help, because the co-
operative societies v/ill be there to help them. 

Then, Sir, the main thing on which we 
should concentrate is the seed distribution. I 
would reque'st the hon. the Minister for 
Agriculture to note that seed distribution is 
one of the principal items for increasing the 
yield per acre, and this job of seed 
distribution should be conducted by the States 
properly. There should be proper 
arrangements for seed distribution, and the 
Government should see that every farmer 
receives the best type of seed. At present, the 
farmers are sometimes not supplied with 
proper seeds. I, therefore, suggest that these 
warehouses should have buffer stocks of 
seeds which will go a long way in helping the 
farmers. And then, Sir, there should be proper 
arrangements for supplying manure. All these 
measures along ^vith marketing, in my 
opinion, will be able to increase the return to 
the cultivator per acre to the -extent of 25 per 
cent, of what he 13 getting now. The whole 
scheme of Increasing the per capita income of 
the people in this country will be advanced by 
these measures. After all, Sir, we know that at 
present, the farmer, without any credit 
facilities, is robbed to the extent of 15 to 20 
per cent. While buying his goods, and he is 
again robbed while selling his goods. 
Marketing plays a very important part, 
because he gains or loses considerably by 
buying and marketing his goods. Now, Sir, 
marketing will be under the control of the co-
operative societies, and as the minister for 
Agriculture has already explained, Rs. 220 
crores will be made available to these co-
operative societies in respect of goods lodged 
in the warehouses etc. The far- 

mer will now be getting to the extent of 
about 30 per cent, of his total financial 
requirements from the State in the rural 
areas. The total requirements of the farmers 
are to tlie extent of Rs. 800 crores, and 
about Rs. 250 crores will be coming in this 
way. Also, Sir, the other big persons who 
are now exploiting them will know that the 
State is in competition with the money 
lenders in the matter of advancing moneys. 
So, their rates will also come down. By this 
way, Sir, it will be very easy for the cul-
tivator to obtain finances when the State 
will be coming forward with all the 
finances at its command and with all the 
organisation that it can have. 

Then, Sir, there is going to be indirect crop 
insurance also. All the short-term loans which 
are given to the farmers will be converted into 
medium-term loans, if there ls a failure of 
crops owing to drought or floods, or such 
other conditions. If we refer to clause 9 (2) 
(a), it says "advance loans or grant subsidies 
to State Governments for financing co-
operative societies." So, Sir, subsidies I are 
also included. And I know, Sir, that there are 
many more measures recommended by the 
Rural Credit Survey Committee in their 
Report. One of those measures relates to debt 
relief and guarantee of finance. I hope the 
hon. Minister will accept all those measures 
which are going to help the farmers. 

Now, Sir, there is another thing also which 
is known as processing. There is a very vitaT 
recommendation made by the members of the 
Rural Credit Survey Committee with regard 
to processing. What is that recommendation? 
When the cooperative societies require a 
processing plant in a particular area or in a 
particular region, the same will be 
requisitioned by the Government for them. 
So, it will be the responsibility of the State 
Governments to requisition the existing 
processing plants for the benefit of the co-
operative societies. If that recommendation is 
I   implemented, I think, there will be a 
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very great help to the farmers, and there will 
be an increase to the extent of 25 per cent, in 
the value of produce sold by to the farmer, 
which will be of great help to the lower 
income groups. What is the present position 
about irrigation? Areas will be irrigated to the 
extent of 32 per cent, in the country at the end 
of the Second Plan and 68 per cent, will 
remain unirrigated. But we have to see how 
these various measures recommended by the 
Rural Credit Survey Committee are going to 
be implemented. That is most important. As, 
Sir, it is a State subject, we will have to 
depend on the State Governments for the 
implementation of these measures to the 
maximum benefit of the rural population and 
the small farmers. How can this be done? 
There is in each State a Minister for Agri-
culture. But I think it will not be possible for 
him to look after the organisation and to 
distribute help to every village and every 
home in the village. In this connection, Sir, I 
think, 30,000 full-time workers will be 
required, and, therefore, there should. be a 
proper organisation. I think, the Minister for 
Agriculture jn each State should select six 
Members from his Legislative Assembly and 
he should entrust them with the job of 
conducting this co-operative movement in the 
rural areas. For each grea with^a^population 
of 35 lakhs one%!!-ame man from the 
Assembly who commands the confidence of 
the people and whose responsibility will be to 
promote agriculture and to implement the 
measures which we have in view. And unless 
and until this is done, I think the implementa-
tion of the various measures will not be so 
easy as we think. There are 5 lakhs of villages 
and there are 7 crores of families, and we have 
to reach every home. And, therefore, I recom-
mend that these measures should be 
implemented by the States to the fullest 
possible extent, by having organisations 
supervised by regional Deputy Ministers of 
Agriculture. Each organisation should be 
assigned an area with 35 lakh to 50 lakh 
population, because it is impossible for one 
man to look after many things.    And 

45 RSD—4 

a person who may be in charge of such an 
organisation must be a person wedded to the 
ideas of economic objectives as contained in 
our Constitution, 

Now, Sir, I would like to say something 
about the maximum and minimum prices. 
That is very important. When these 
warehouses will be established, there will be 
automatic grading and standardisation of the 
produce. All the produce will have to be 
gathered togther, and when the various 
products are graded and standardised, they 
will fetch a higher value. That will be a very 
great thing. 

Next I will come to the maximum and 
minimum prices. All speculative transactions 
which are carried on and by which people are 
able to depress prices or boost prices should 
be stopped. Only delivery contracts for 
dealings three or four months ahead should be 
allowed and they must be non-transferable. 
As regards minimum and maximum prices, 
the State must buy stocks so that the price will 
not go below the minimum, and so far as the 
maximum price is concerned, they must have 
ample buffer stocks to maintain prices at the 
level required, because any violent 
fluctuations in prices are not conducive to the 
prosperity of the farmer. If these measures are 
followed, and if a further sum of hundred 
crore rupees, which are demanded by the 
Ministry of Food and Agriculture is allowed 
in the Second Five Year Plan, I think our 
agricultural production, instead of going up 
by 18 per cent, only, is likely to go up by 30 
to 35 per cent. 

Then, about co-operative farming, it is not 
an easy matter. Persons wedded to this idea 
should be there, and then alone this will be 
successful, because, our economic holdings 
are only 25 per cent, and without cooperative 
farming, we shall not be able to bring about 
improvement to the extent that is desired. 
Now, let us see what is the prospect for agri-
culture. Cereals account for 82 per cent, of 
the area but only 67 per cent. 
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[Shri C. P. Parikh] of the total value. Other 
cash crops account for 18 per cent, of the area 
but 33 per cent, of the total value. This shows 
the scope we have for raising agricultural 
production as also the income of the cultivator; 
if we concentrate on certain crops which are 
required, after meeting the deficit in cereals the 
value of our agricultural production will increase 
considerably and our wealth will also increase. 
There is great scope for increasing our 
agricultural production, because our yield per 
acre is only one-third of other countries. 

Then a word about industrial and agricultural 
prices. At present a person engaged in industry 
is getting a higher return and a person engaged 
in agriculture is getting a lesser return. This will 
not last long in our country, where the rural 
population is about 70 per cent. The return to 
the agricultural worker must correspondingly 
increase and must be fair and equitable as the 
return to the other workers. What is this due to? 
Thirty per cent, of our rural population only 
have full work, and the other 70 per cent, 
require work and that work can be given to 
them only by starting village industries, which 
do not come within the scope of this Bill. I 
think that, if we adopt certain measures we will 
considerably relieve the poverty that exists in 
the country. With these words. I support the 
Bill. 

 

 



2735 Agricultural Pi-oduce [ 21 MAY 1956 ] Warehousing) Corpo- 2736 
(Development and rations Bill,  1956 

 



2737 Agricultural Produce        [RAJYA SABHA]      Warehousing) Corpo- 2738 
(Development and rations Bill,  1956 

 



2739 Agricultural Produce [ 21 MAY 1956 ] Warehousing) Corpo- 2740 
en en oi ernment ami rations Bill.  1956 

SHRI RAJENDRA PRATAP SINHA (Bihar): 
Mr. Deputy Chairman, Sir, this is a very 
welcome measure, as the Bill outlines a very 
ambitious programme and if it is implemented, 
I am sure it will give a new deal to the millions 
of our small peasant proprietors and 
cultivators. The Rural Credit Survey 
Committee has produced a very valuable 
Report and I must pay my tribute to them for 
producing this document and I am very happy 
that the Government has accepted the Report 
and have decided to implement its 
recommendations. The Committee has 
suggested that in order to tackle the agricultural 
problems of this country, we should have an 
integrated approach and not an isolated 
approach. That is to say, they have suggested 
that the problem could only be tackled in a 
very comprehensive manner and I am glad that 
the Government has taken up this aspect of the 
Report and their approach has now changed 
and that they would like to solve the problem 
in a comprehensive manner. State partnership 
has been recommended by the Committee and 
by this they mean that financial assistance both 
in the from of loan and subsidy should be given 
for the development of cooperatives. I find that 
they have recommended that the subsidy 
should be not on the basis of matching subsidy 
coming forth from the States but the subsidy 
from the Centre should be such that even the 
financially weaker States could take advantage 
of it. They have, therefore, recommended that 
even if a State gives 25 per cent, subsidy, the 
Centre should give 75 per cent, in the case of 
financially weaker States and in the case of 
financially sound States, they have 
recommended that the State part of the subsidy 
to be up to 75 per cent. That is to say, they 
have recommended a graded rate of subsidy on 
the part of the State Governments. I would like 
to seek a clarification from the hon. mover of 
this Bill as to what they have thought on this 
point and whether the financially weaker States 
will be given correspondingly more subsidy 
from the Centre than what will be    given to 
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[Shri Rajendra Pratap Sinha.] 
to the financially strong States. I hope the 
Government of India has made up its mind'on 
this point and the hon. Minister will throw 
some light on this issue. 

[THE VICE-CHAIRMAN     (SHRI    P.  S. 
RAJAGOPAL NAIDU)  in the Chair.] 2 P. M. 

The implementation of the entire scheme 
depends mostly on the personnel that we can 
produce in the cooperative movement. 1 
would like to know if the Government have 
assessed the requirements in the matter of 
personnel, for employment under this scheme 
adumbrated in this Bill, and to know what 
steps the Government have taken to train up 
the staff and to produce the necessary per-
sonnel at the different levels from the highest 
to the lowest levels of the administration for 
this scheme. This Report has been now before 
the Government for some time and they also 
knew that they were going to bring forward 
this Bill. Therefore, I do hope that they must 
have started the training of the personnel by 
now. 

The other point on which I would like to 
seek clarification is about regulated markets. 
The Survey Com-mitttee have said that the 
management of the regulated markets should 
be entrusted to the Central Warehousing and 
the State Warehousing Corporations. They 
have also said that unless this was done, it 
would not be possible to achieve the ends that 
we have in view. They have actually 
deprecated the controlling of these markets by 
private trade and they want statutory provision 
to the effect that the management of the 
regulated markets should be handed over to 
the Corporations. They have also suggested 
that wherever this was not possible in'the 
beginning, there should be statutory provision 
to the effect that members could be nominated 
from these Corporations to-the marketing 
committees. I would like to know what the 
Government have done in this respect. 1 was 
wondering whether some provisions could not 
be inserted in this very    Bill so 

that these recommendations could be given 
effect to. 

From clause 9, it is found that the object of 
the Board is also to promote the production of 
agricultural products. In this connection I also 
find that the Deputy Chairman of the Planning 
Commission has suggested that we should 
increase our agricultural production by about 
40 per cent, during the next Five Year Plan 
period. I also find that there is a very good 
idea given by the Eastern Economist in their 
issue of May, 18th under the heading, "Chain 
Reaction Agriculture." They have brought out 
a plan by which I find that by investing Rs. 
12:40 crores, in five years' time, we can have 
an additional production of foodgrains of 5 
lakh tons from 5 lakh acres. And what is 
more, that scheme is a self-financing one. In 
that for tne first year, the Government will 
have to invest only Rs. 3 crores and this figure 
will go on decreasing every year and in the 
final year, the investment by Government is to 
be only Rs. 1.96 crores. 

This scheme appears to be based on certain 
proposals put forward by an experienced 
officer of the Government of Bengal and I 
think it is worth-while investigating and put-
ting forward at least a pilot project to find out 
if these results could be achieved. From my 
own reading of the situation I feel that It 
would be possible, because they have suggest-
ed that we should take into this scheme one 
lakh acres every year and in five years time 
we shall have 5 lakh acres. And the 
investment they have calculated is at the rate 
of Rs. 300 per acre. The idea is to have inten-
sive cultivation by intensive methods of 
irrigation only. It is assumed that the 
additional return per acre will be only one-
third of a ton. These assumptions appear to be 
reasonable and if some amount could be set 
apart—and the amount mentioned is only Rs. 
12 crores from the funds at the disposal of the 
Board and if we can have this much return, 
then it would be very interesting indeed and 
profitable  too.    I  would,     therefore, 



 

like the hon. Minister to examine this scheme 
and if found possible, to try it. 

SHM  MAHESH   SARAN      (Bihar): Mr.      
Vice-Chairman,   Sir   the      hon. Minister for 
Food    and    Agriculture deserves    our    
warmest    congratulations for this welcome 
Bill.    I call it welcome  Bill,  because  it  
affects  the teeming  millions  who  are not  
given proper  attention,  the  attention     that 
they  deserve.    People  who  go  about in the 
villages, who tour round, can see   every   day   
their  pitiable      state. New roads,    new    
hospitals,    schools and post offices give them 
some little comfort, but there is no glow of 
happiness   because   they   find   that   their 
produce practically     dwindles     away at the 
end of the season and they get nothing.    The     
money-lender     takes away some of the 
produce and they have to get money at a very    
high rate of interest.    They are in such a 
pitiable condition. Therefore, this Bill though  
it has  come a  little     late,  I think, is a 
welcome one.   This scheme may be a very 
good one on    paper, but  its  real  usefulness  
can  only  be known  when  it is  properly     
implemented.   And I wish to    impress the 
point that the most essential thing is the making 
of the rules. The    rules should be so made that 
other people do not profit at the cost of the 
poor tenants.   We have seen the result in the 
working of the co-operative societies.   All    
influential    people    try to hover round new 
schemes and they get hold of it and the real 
sufferers are the poor tenants.    So if this 
scheme as it has been planned out is really 
implemented,  it will be  a  red letter day and 
the Food Minister and the Congress Ministry 
will get the real gratitude of the teeming 
millions, the millions who all the time    have    
been looking up to them with great hope and   
great   expectations.   Therefore,   I welcome    
this  Bill.    But    as  I    said before, it should 
be carefully handled 

I was very glad to hear about the co-
operative  scheme and about     co- 

operative farming.    If  that  could be properly   
managed,   it   would   change the face of    the    
country,    because, when you go to the villages, 
you find people with very small areas of land 
which they cannot cultivate with profit 
howsoever hard they may labour and they 
labour very hard in the heat and for long 
periods.    In the     end, they are in the hands of 
the moneylenders and the debt is so heavy that 
there is no ray of hope so far as the peasants  
are  concerned.       Therefore, I  say  that  this  
co-operative  farming will be a blessing in 
drguise, but for this  scheme  the  officiary are 
not the right type of people.    It is the common 
man, a person who has influence with the 
people, who can explain to them things and tell 
them that it is for their benefit and try     slowly 
to bring them round to his point of view. T have 
seen one or   two   far off villages where this 
co-operative scheme is being tried. I saw     the    
villagers happily     going to the farm  in     the 
morning  singing  with  their  bullocks and yoke 
and coming in the evening full of joy and 
happiness.    I also saw the fair  distribution  of 
the products after the harvest is    accumulated. 
It brings in  a new hope, a new    light and a 
new  enthusiasm    among     the people and the 
atmosphere is changed and then they begin to 
feel that life is after all worth living. Therefore, 
I am very keen that this co-operative farming 
should be tried, but I would request the Food 
Minister to see that influential  people,   people   
who   have influence  with  the  tenants  are     
put in charge.    All the    officers who are clad 
in trousers and bushshirts    are foreign to 
tenants; they can have no influence  on  the     
villagers     because there is nothing in common 
between the villagers and these officers. These 
people  are  treated  as   hurra     sahibs and 
they bow down before them and are afraid to 
say anything because of the disparity    between 
the    two.    I would also request that all those 
officers who are sent out for this work should    
be    asked    to    put     on the national  dress,   
the    dhoti  and  kurta which  alone  will bring 
that co-operation from the tenants which the 
Government wants. 
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[Shri Mahesh Saren.] I was very much struck 
with two sub-clauses in clause 25, namely,— 

"(b) run warehouses for the 
storage of agricultural produce, 
seeds, manures, fertilizers and 
agricultural implements offered 
by      individuals, co-operative 
societies   and   other   institutions." ana 

"(c) arrange facilities for the transport 
of agricultural produce to and from 
warehouses." 

What happens is that when there is 
a bumper crop, the villager is not 
happy because he knows that natural 
ly the prices will go down and he 
will have to sell his bumper crop 
practically for no price. So if these 
are taken away by the Central Ware 
housing Corporation and a fair price 
is given, the tenants will feel happy. 
At the time they require the seeds, if 
these are supplied at a reasonable 
price, it will be a very nicecTon the 
villagers. *^ ^         

The other most important provision is the 
arranging of facilities for the transport of 
agricultural produce to and from 
warehouses. I think the Food Minister ls 
aware that there ls a place known as Bastar 
in Madhya Pradesh. Now, Bastar is a place 
from which one bus runs to Raipur in the 
morning, and one in the evening. The 
distance is about 172 miles. This is the only 
transport facility there so that even if the 
people want to send grains to Raipur or to 
any other place, they cannot do it. It will be 
a problem for Government to provide proper 
transport facilities and this scheme can only 
be successful if proper transport facilities 
are made available so that foodgrains, when 
they are ready, can be sent to the ware-
houses or if any seeds, etc., are to be 
brought out from there, they could be so 
brought to the villages. This aspect of the 
question ls of vital importance. 

There are one or two other points which I 
want to touch upon and one of them is 
about the composition of these Boards.    I 
really wonder whe- 

ther it would not be proper for us 
to have persons in these Boards who 
have knowledge, who are in the know 
of things. I mean, you can make 
rules and put in people, officials and 
others, who you think are very great 
experts in finance and that sort of 
thing, but the popular people should 
also be there; and I am afraid that 
the representation so far as this aspect 
is concerned is very inadequate I 
would, therefore, request the Minis 
ter to look to this question very 
seriously because I think the success 
of the whole plan depends upon the 
people who man these boards. We 
should not have the stereotyped, Gov 
ernment-minded people, but people 
who have the urge, who have the 
love of the people, who have desire 
to serve, who have desire to see that 
the lives of the tenants become hap 
pier, people who have great zeal and 
enthusiasm—popular men—even 
though they may not have very great 
qualifications. In the composition of boards, 
the non-officials should predominate and they 
should have a greater say in the matter 
because then and then alone will this scheme 
be successful. 

 
"It was pointed out that increase in 

agricultural production represented the 
highest priority in planning over the next 
few years." 
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SHHI SATYAPRIYA BANERJEE (West 

Bengal): Mr. Vice-Chairman Sir, I am 
thankful to you that you have given me an 
opportunity to speak before the almost empty 
benches of this House. I consider the Bill to 
be a step in the right direction. I consider it to 
be a good beginning, but I trust that it will not 
be the end; I hope it will hold within    itself 
the end. 

The Minister the other day while moving for 
consideration indicated the Government's 
desire not to follow the Russian pattern of 
collectivisation, but he indicated a preference 
at the same time for tbe Chines pattern of co-
operative farm. May I, Sir, just quote this from 
the latest issue of "China Reconstruct" (April. 
1956)? "Readers will remember the article 
'first million cooperative farms' in the 
February issue—PS we write the number of 
Co-operatives is around two million—stated: 
"By the end of the third Five Year Plan in 
1967, Chinese agriculture will be 
fundamentally socialist.' Now many co-
operatives have already changed to collective 
farms in which the land tools are common 
property. The national programme for 
agriculture envisages that the majority of co-
operatives will have become collectives by 
1958, nine years ahead of the previous 
estimate." 

The hon. the Minister for Food and 
Agriculture also mentioned that under the 
First Five Year Plan only about a thousand co-
operative farms were established. Why this 
difference between what has been attained in 
China and what has been claimed to be 
attained in India? I would pause for a moment 
and ask the Minister to give us a reply why 
India has failed to produce those results which 
China had produced during the last three or 
four year. It is a thousand pity that only a 
thousand co-operative farms have been 
established under the auspices of the-
Government of Indta. The 



 

Planning Commission, Sir, has very rightly 
said in the Chapter on Cooperation that it 
envisages the building up of a co-operative 
sector apart from the public sector and the 
private sector. Well said, but what has been 
done? The performance is ridiculous. I hope 
and trust that the hon. Minister will bear this 
in mind that this is the beginning of the 
creation of the co-operative sector. Let him 
go ahead. Only the agriculturists ha\Te been 
covered by this Bill. There are artisans; there 
are so many other things which co-operation 
claims to cover here as has been done in 
other countries but, I am sorry to have to say, 
co-operation here has miserably failed to do 
what other countries have •done. It is not for 
nothing, therefore, that the Rural Credit 
Survey Committee has epigrammatically said 
that co-operation has failed but co-operation 
must succeed. Co-operation has failed 
because it was a movement imposed upon 
the people from above; -co-operation has 
failed because in the words of Mr. 
Strickland, • one of the ablest Registrars of 
Co-operatives in India "the ignorant have 
been sent to guide the ignorant; the blind 
have • been sent to lead the blind and the 
result has been disastrous." There has been 
no plan; the movement has gone on in an• 
unplanned and haphazard manner with 
unequal emphasis on one aspect or the other 
at varying places on different lines in 
different parts of  the country. That is the 
greatest indictment that could be made 
against the co-operative movement that has 
been going on in this country. But it must 
succeed and what is the way that the Rural 
Credit Survey Committee has prescribed? 
Let me read out that portion from the Plan: 

"The most important departure from 
earlier programmes which the Rural Credit 
Survey envisaged was J that the State 
should enter into partnership with 
cooperative institu- j tions at various levels. 
It was felt that such financial partnership 
would provide additional strength to 
cooperatives and make available fo them in 
fuller measure assistance .and guidance 
from the Government. 

The principle of State partnership will 
apply specially at the apex and the central 
bank level and in a more flexible manner 
at the primary level. It has been made 
clear that the essential basis of State 
partnership is assistance and not 
interference or control." 

Here I Join issue with the hon. Minister.   The 
Bill is one- of assistance but more so of 
interference and    control. It is    assistance    
with    a    vengiance. Look at the composition 
of the Board. Not a single man is there who is 
not an yes-man of the Central    Government.    
The Board shall consist of ten members  
representing     the     Central Government and    
nominated    by'the Central  Government;  the     
Chairman of the Forward Markets 
Commission; one representative    of    the    
Reserve Bank,   nominated by the Central 
Government;  one  representative  of     the 
State Bank, nominated by the Central 
Government;  nine non-officials  nominated 
by the    Central    Government. Where is the 
popular element in this Board? I realise that 
the Government of India  has gone a great 
way away from the official orthodox view of 
the cooperative  movement.    I  agree     with 
you,   Mr.   Vice-Chairman,     that     co-
operative  movement is  a     voluntary 
movement.    It has  its  strength from below 
everywhere.   In England it was the  
consumers'     co-operatives     that prospered 
because the people wanted it.    In  France it  
was  the producers' co-operatives that 
prospered    and in Germany it was the credit 
and artisans co-operatives  that  prospered  
because the people wanted that.    Here every-
thing  is topsyturvy.    I am glad that after all, 
after half a century of beating about the bush 
the    Government has  at long lost hit upon 
the     right track.    It has given, at least tried 
to give, a legal embodiment to the recom-
mendations of the Rural Credit Survey    
Committee.      They    have    been totally 
accepted by the Planning Commission  in 
paragraph 15 on page 226 of its Renort.    The 
present Bill therefore, is the legal embodiment 
of the recommendations of the Rural Credit 
Survey Committee.    But    as    I    have 
already said I join  issue with him— the 
Minister  in  charge was absent- 

2759 Agricultural Produce [ 21 MAY 1956 ] Warehousing) Corpo- 2760 
(r>P.vplnr>m.p.nt and rations  Bill,   1356 



2761 Agricultural Produce        [ RAJYA SABHA ]      Warehousing) Corpo- 2762 
(DeveloDment and rations Bill.   1956 

and ask him why he has not given due 
recognition to this fact that the essen 
tial basis of State partnership is assis 
tance and not interference of control, 
Look at the composition of the Board; 
look at the composition of the Central 
Warehousing        Corporation. The 
weightage given to officialdom is infinitely 
more what it deserves, whereas the people 
have been given a go by. If you want to 
develop Co-operation, you have got to change 
the spirit. I am afraid the bona fides of the 
Government of India in this matter may be 
questioned by the people. If you say that it is 
assistance and not interference or control, then 
what is it that stood in the way of composing 
this Board and Warehousing Corporation in 
such a way as to give them a majority of 
representation in these bodies? You find the 
officials are in a majority; not only that but in 
an overwhelming majority. If there is a 
sprinkling of non-officials it is only as a sop to 
those who cry for having non-officials on the 
Board. You have practically not a single 
person who can be called a real non-official. 
The non-officials nominated by the Gov-
ernment may not be trusted by the people or 
may not enjoy the confidence of the people. 
Therefore, I would like the hon. Minister to 
change the composition of the three bodies 
envisaged in the Bill before it becomes a law. 
Let him take into account the feelings of the 
people; that is not my felling alone. I think 
hon. Members on the other side who have a 
solicitude for the people have also the same 
feeling. You want to strike a balance between 
officialdom and popular will. Do that; but do 
not give a heavy weightage to officialdom 
because that would spoil the character and 
nature of the cooperative movement. The 
Government wants to assist the movement. 
Let it do that; we welcome it but not at the 
cost of the movement which is a people's 
movement—a movement of the people, for the 
people, by the people  (Time bell rings.) 

My death knell is sounded.   Sir, I sit down. 

Sum R. C. GUPTA (Uttar Pradesh): Sir, 
this Bill is a corollary    of    the 

acceptance of the recommendations ot the 
Rural Credit Survey Committee. The 
Government have accepted the 
recommendations and some of them have been 
embodied in this Bill. It is true that this Bill is 
intended to benefit a very large and deserving 
class of people residing in the rural areas, I 
mean the peasants. The hon. Minister while 
introducing the Bill said that this class was 
really sandwiched between money-lenders and 
the traders in the rural areas. In fact they were 
sandwiched net between these two only but 
they were sandwiched by a third class of 
people, the landlords also. The money-lenders 
and the landlords have been eliminated 
altogether practically from a major portion of 
the country. And wherever-they still are, they 
will be eliminated in the near future. Now the 
only question is how to eliminate these small 
traders who carry on small trade in the rural 
areas. The object is to give the poor peasants 
relief from the nefarious activities of this class 
of persons. 

The co-operative movement which was 
started in the country long time ago has not 
succeeded and the hon. Minister has admitted, 
this fact in his opening speech. It is the 
experience of Members of the House that more 
or less it has failed everywhere. The question is 
how far this Bill is going to help the co-
operative movement which is really on its last 
legs. I give credit to the hon. Minister for 
attempting to give a new lease of life. Robert 
Bruce failed six times and he tried the seventh 
time and succeeded. And I wish the hon. 
Minister may succeed this time, as the scheme 
is really intended to benefit a very deserving 
class of persons. The question is: how far this 
Bill would help attain this object? In the rural 
areas it is considered that the crops of the 
tenants are taken away by the traders—I mean 
by the village traders or by the town traders—
at whatever price they choose to purchase, 
because the tenants are assumed to be simple--
tons, people who could not know whafc 



 

the market rates are. I consider that this 
assumption is entirely without foundation and 
some of the scheme of the co-operative 
department have failed only because of this 
wrong assumption. The peasants of today are 
quite shrewd persons. There is a lot of 
competition even in the rural areas with 
regard to the marketing of their produce. 
Therefore, it is not correct to say that they 
have to sell their crops at whatever price they 
are offered. But there is not the slightest doubt 
that they do require assistance from the 
Government in the marketing of their produce 
and assistance which they ought to get for 
proper financing of their agricultural opera-
tions. Now, the question is how it should be 
attained. 

This Bill has two objects in view. The 
function of the Development Board would 
mainly be to finance the Warehousing 
Corporations of the State Governments. Now., 
so far as this part is concerned, I have nothing 
to say against it, because the money is needed 
for financing of the cooperative movement in 
the various States of the country. Therefore, 
money has to ba given anri il is very good on 
the part of the Central Government that they 
have come out with this plan by which they 
would be able to assist the State Governments 
in the development of the co-operative 
societies in various forms. But I have very 
grave doubts about the warehousing scheme, 
whether this warehousing scheme will succeed 
at all; and, therefore, I would like to make a 
few suggestions to the hon. Minister for his 
consideration. The warehousing scheme as 
envisaged in this Bill is that some of the 
warehouses will be constructed by the Central 
Government, then some will be constructed by 
the State Governments, and then, there may be 
storage godowns—or whatever other name 
you may like to give it—constructed by large-
sized village societies consisting of five to ten 
villages. Now, where is the link between these 
various bodies? How will they be fitted in? 
How will the grain and other commodities 
come to the  Central' warehouse     unless     
the 
45 RSD.—5. 

Central Government purchase and 
store them as their own property. 
There must be some sort of liaison 
between the various bodies. As a 
matter of fact, an individual tenant 
would be entitled to put his own 
crop—I mean the produce of his 
crop—in the village godown. Then, 
how will it go from the village god 
own to the district godown and how 
will it go from the district godown to 
the State godown and so on? This 
seems to me to be a question which 
requires proper consideration. Unless 
there is some attractive scheme, this 
is not going to be successful. A pea 
sant would never like to go to store 
or deposit his crop in either a co 
operative godown or the State god 
own. You take it from me. Our 
tenant is a very conservative person 
who will never like to put his crop, 
the produce, in possession of anybody 
else. Every tenant has got his own 
warehouse in his own house and 
which in popular language is called 
kothis or kothilas, and the cost is 
very little or practically nil. The 
method of storage by these tenants 
is excellent. There is practically no 
waste. If the tenant now under this 
Bill goes to store his crop or the 
produce in the State godown, he will 
have to pay certain charges, 
will       have to pay      cartage 
twice over—taking it to the godown and then 
bringing it back—whenever it is necessary. 
And then,. how will the scheme succeed? 
There are hundreds and thousands of tenants. 
They will like to keep their own crops or the 
produce separately in the State godown. How 
will they be located? How will they identify? 
Will they all be jumbled together and 
whenever they pay the money and they want 
to get their crop back, how will it be 
distributed?- 

SHRI JASPAT ROY KAPOOR (Uttar 
Pradesh): They will be in bags. Will they not 
be identified in bags? 

SHRI R. C. GUPTA: I submit that this is a 
point which requires serious consideration. 
Even if the hon. Minister is intending to put 
his scheme through at once,    I will most 
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[Shri R. C. Gupta.] respectfully request him 
to consider another aspect. In the beginning 
no money should be spent on building these' 
warehouses. In large cities, very large 
buildings are available practically everywhere 
at throw-away prices. Now, wherever it is 
possible to acquire large buildings Ior storage, 
the buildings should be purchased or rented 
and they should be built and money should 
not be invested. This should be the first 
consideration. Similarly, at the State level and 
town level also, so far as possible, money 
should not be spent on buildings. Let us work 
the scheme for some time and if the scheme is 
successful, then you may build warehouses. 
Otherwise, money will be entirely wasted. 
That is one suggestion which I would like to 
place before the hon. Minister for 
consideration. 

Another point that strikes mo is that it will 
be much better to devise some means by 
which the co-operative movement is 
successful at the lowest Ievel. You cannot 
thrust co-operations on the people from the 
top. If you do so, the movement will fail and 
the warehousing scheme will not succeed. 

AN HON. MEMBER: Primary societies? 

SHRI R. C. GUPTA: Yes, I speak of 
primary societies. What is necessary is that 
we should exert every nerve to put the 
primary societies in the best possible, working 
order to make co-onerative movement useful. 
Let the co-operative societies appeal to the_ 
persons who are concerned with them. You 
cannot thrust co-operation from the top. 
Therefore, my submission is that money may 
be spent better at the lower level than at the 
higher level. 

I would like to make one other suggestion. 
Some criticism was made that in clause 2 in 
the definition of "agricultural produce", other 
agricultural commodities should also be 
included. I think that it is just and proper that 
the definition of "agricultural  produce"    
should    be   widened 

and if we introduce the words "and includes" 
after the word "means", the sub-clause (a) 
would read " 'agricultural produce' means and 
includes any of the following classes of com-
modities,". And then they might include other 
agricultural commodities. Or I might say that 
another subclause may be added in some such 
form "other produce notified by the Central 
Government from time to time". This will 
cover all other commodities and it will not be 
necessary that the Act be amended from time 
to time whenever there is a need for it. Cash 
crops and other produce bring enough money 
to the cultivators and they would like to store 
these. I am sure they will not like to store their 
grains and cereals. 

(Time  bell  rings.) 
In sub-clause (1) ot clause 5, it says: "The 

term of office of members of the Board and 
the manner of filling vacancies among 
members shall be such as may be prescribed." 
I think that it would have been much better if 
the term of office of members and the manner 
of filling vacancies had been laid down here. 
It should not have been left to the rules. 

So far as clause 6 and similar other clauses 
of this Bill are concerned, I find that there is 
one omission in this clause and in other 
similar clauses. The Central Government has 
been authorised to remove persons from 
office. Of course, it is laid down that a 
reasonable opportunity will be given for 
showing cause against the proposed removal, 
But this is giving arbitrary powers, for 
removed to the Central Government. Nothing 
has been specified. As a matter of fact, 
something should have been said such as, a 
member will be removed for such and such 
action or omissions. And then of course, the 
power should have been given and it would 
have been much better than what it is in the 
present from under which the Central 
Government will be entitled to remove any 
member on any ground whatsoever. 

There is one more suggestion. In sub-
clause   (1)    (c)   of  clause  21,   it 
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says: "the representative of the State Bank on 
the Board". It is true that vthe idea is to give 
representation -to the State Bank on the 
directorate of the Board. The representative of 
the State Bank is a member of the Executive 
Committee and all the m ambers «of the 
Executive Committee will be the Directors 
under this clause. If you refer to sub-clause (I) 
(h) of clause 10, it says: "three members 
nominated by the Central Government in such 
manner as may be prescribed, from among the 
meiribers of the Board referred to in clauses 
(i), (ii) and (iv) of sub-section (2) of section 3". 
If you refer to item (iv) of subclause (2) of 
clause 3, you will find "one representative of 
the State Bank, nominated by the Central 
Government". Therefore, one member of the 
State Bank would always be a mem-her of the 
Executive Committee and as a member of the 
Executive Committee, he would always be a 
director under clause 21. So, if it is to be 
retained, to sub-clause (c) of clause 21 should 
be added "if not already a member of the 
Executive Committee," "hecause it is possible 
that that man may not come on the Executive 
Committee. If he has already come there, then 
he should not be allowed to come again. 
Therefore, we should provide like this: "a 
representative of the State Bank on the Board 
if not already there as a member of the 
Executive • Committee." 

SHRI A. P. JAIN: They would have not 
more than one. 

SHRI R. C. GUPTA: It will prevent 
it only if you put these words. Sup 
pose a member has already come in 
•who is a member of the Executive 
Committee. Then under sub-clause 
(c)   he can again................... 

SHRI A. P- JAIN: There is only one 
representative of the State Bank. If he comes 
in another capacity, he cannot be nominated 
again. 

THE VICE-CHAIRMAN (SHRI P. S. 
RAJAGOPAL NAIDU) : In view of this 
assurance, I do not think you need pursue this. 
There can be only one ^representative. 

SHRI R. C. GUPTA: It has not been laid 
down anywhere that there will not be any 
more than one member of the State Bank. 
That is why I submit that there should be a 
proviso to this. 

SHRI A. P. JAIN: If the hon. Member refers 
to item (iv) of sub-clause (2) of clause 3, he 
will find, "one representative of the State 
Bank, nominated by the Central Govern-
ment". He is the only one who can go on the 
Executive of the Board and as a member of 
the Executive of the Board, he can go on the 
Board of Directors. So, in no case can the 
question of two representatives of the State 
Bank being there arise. 

SHRI R. C. GUPTA: I do not say that the 
intention is not that. But what I say is that the 
language makes it possible that there may be 
two representatives of the State Bank at the 
same time under this sub-clause. Suppose a 
man has been nominated by the Central 
Government as a representative of the State 
Bank. 

SHRI A. P. JAIN: I can assure you we will 
never allow that. 
3 P.M. 
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SHRI B. B. SHARMA: Yes, I am using very 
strong language no doubt, because only an 
agriculturist can know what all these things 
mean to the .farmers, and I am an agriculturist. 

DR. P. S. DESHMUKH: Not the only -one. 

SHRI B. B. SHARMA: There are many, of 
course. 

THE VICE-CHAIRMAN (SHRI P. S. 
RAJAGOPAL NAIDU): Yes, you can jproceed 
further. 

 



 

SHRI B. B. SHARMA: I am sorry, Sir, that 
I have no time. All right, thank you. 

SHRI GOVINDAN NAIR (Travan-core-
Cochin): Sir, I do share the views expressed 
by many friends here, that is to say, that this 
Bill is a step in the right direction. 

SHRI H. P. SAKSENA:  Might be. 

SHRI GOVINDAN NAIR: I take this Bill as 
a part of the scheme to canalise the marketing 
of agricultural products in ,our State. It has 
been said here by the Minister that it is the 
aim of the Government to get the 
agriculturists, in our countiy, into the fold of 
co-operatives. All these are welcome things, 
but then, Sir, I feel that this Bill, without a 
moratorium on agricultural indebtedness, 
would be like putting the cart before the horse. 
In this connection, I draw the attention of the 
House and of the Minister to what has been 
said by the Royal Commission: 

"The most powerful obstacle in 
the path of rural development and 
the most crushing burden on the 
people is indebtedness. Where they 
are so bound to the money-lender 
that all their produce must be sold 
to hirn and all their purchases made 
from him; where the interest charges 
on the loans they take from him are 
such that they absorb what little 
surplus there may be and the 
enhanced return in a bumper year 
or............" 

Since there is very little time, I will read only 
one more sentence: 

"Societies for purchase and sale are not 
for those whose every transaction must pass 
through the single channel of the village 
moneylender." 

[MR. DEPUTY CHAIRMAN in the Chair.] 

This Report was given in 1928, but has there 
been any change in the position? The hon. 
Minister himself said that only 3-1 per cent, of 
rural 

credit was administered by co-operatives, and 
that more than 75 per cent, of rural credit was 
still administered, by the money-lenders and 
the traders. Fourteen per cent, is given by rela-
tives, but if we look at it from the monetary 
angle, the terms are not different from those of 
the moneylenders, so much so that the whole-
credit is now controlled by these latter. Unless 
and until you relieve the peasant from the grip 
of the money-lender, you would not be able to 
get him into the co-operative movement. I 
hope the attention of tbe hon. Minister and of 
the Central Government will be paid to this 
aspect of this question. 

There is another important factor which I 
want to bring to the notice of the hon. Minister, 
and that is about the implementation of these 
provisions. Time stands in the way and so I 
shall not quote anything, but I may just point 
out certain facts contained on page 12-13 of the 
Report of the All India Rural Credit Survey 
Committee. Some portions were quoted by Mr. 
Mazumdar. I would not have mentioned about 
this if the suggestion put forward by Mr. 
Mazumdar and also-by another hon. Member 
from the other side, had satisfied me. They said 
that this Committee rhould be reorganised in 
such a way that non-officials may be in a 
majority. I agree to that, but that alone cannot 
solve' this problem. Again, another hon.. 
Member said that five or six Assembly 
Members should be put in charge of" the co-
operative movement' in each State. That also 
may be helpful but that would not solve the 
problem, because the main point is that there is 
contradiction in the movement between the top 
level and the bottom level, which has been well 
pointed out already. 

"This is less and less strong and' 
more and more implicit and imper 
sonal at the higher levels, but 
stronger and more explicit at the 
lower stages. When local co-opera 
tion gets into the charge of the 
village money-lender, and more 
especially the Iandlord-cum-money- 
lender, he becomes the society, ________"'* 
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So, whatever be the schemes that we evolve 
here, unless we set things right at the bottom, 
these things are not going to be useful to the 
peasants. We have had our experiences and 
they have been enumerated here. I am not 
going into details, but the combination of the 
money-lender, the trader and the official 
together with the political influence of the 
ruling party has been there. I would request 
hon. Members on the other side not to get 
offended when I say this. If you examine the 
working of the cooperatives at the lower level, 
you will see that the very middlemen whom 
we want to avoid are capturing the co-
operatives with the help of the ruling party. I 
can quote any number of instances wherein 
such things have happened. So, I would 
request that the Minister and the Government 
should strengthen the peasantry to fight 
against the infiltration of the money-lender 
and the village leadership into the co-
operative movement, and I would like to 
know what steps the Government is going to 
take in this matter. Since I have very little 
time, I am not going to explain this point any 
further. This is what this Report itself says, 
and if you want the effective functioning of 
the cooperatives, the greatest attention should 
be paid to this part of the Report, because, 
whatever be your good intentions and 
whatever be the pieces of legislation that you 
pass, unless and until you set things right at 
the bottom, the co-operative movement is not 
going to be of much benefit. 

It has been said by some friends that more 
warehouses should be built. It is true that 
India is a large country. It is true that more 
money should be invested, but what I would 
suggest is that you must start in a modest and 
humble way. Why I say this is this: The 
concerns that are now taken up by the 
Government are not adequately financed. For 
example, there is a marketing society for 
coconuts in Malabar. Many societies have 
taken the licence but the real difficulty is that 
they have no adequate funds to  purchase the  
coconuts from     the 

co-operative societies. So, starting too many 
warehouses is not what you should do. 
Whatever warehouses you start should be 
adequately financed so that they will be able 
to complete with the private trader and the 
money-lender. At the open market and at 
every stage, you should remember that you 
have to compete with the private trader and 
themoney-lender. So, unless you 
make^macEinery sufficiently efficient and 
supplied with adequate finances, you would 
not be able to inspire the peasantry to join the 
co-operatives. There is no time. These are the 
points which I wanted to make. 

SHRI A. P. JAIN: Mr. Deputy Chairman, 
the generous support which the hon. Members 
of this House have been good enough to 
accord to this measure is a source of courage 
and strength to me, but it is equally a source 
of embarrassment, because I do not consider 
this Bill to be the end of the process. It is the 
beginning of the process, and as the hon. Mr. 
Mazumdar said, the success of this Bill will 
not be judged by the provisions contained in it 
but by their implementation. I feel that today I 
am being put on trial, and if I am deserving of 
any appreciation or praise, it will be on the 
day when I make a success of this Bill. Now, 
from the debate that has been held in this 
House, I have a feeling that there is not a very 
correct appreciation of the scope of this Bill. I 
made an attempt to explain the scope of the 
Bill in my opening speech, but it must be due 
to my fault that I could not fully bring home 
to the hon. Members the scope of this Bill. 
This Bill presents only a part of an integrated 
picture which was drawn up by the Rural 
Credit Survey Committee. The financing or 
the credit part of it has been entrusted to the 
Reserve Bank. Some hon. Members have 
mentioned that there is no provision for the 
creation of the land mortgage banks. I submit 
that there should have been no provision for 
the creation of the land mortgage banks 
because that is the credit side which has been    
handled    by    the 



 

 [Shri A. P. Jain.] Reserve Bank. It does 
not need any legislation. There are already 
laws for the incorporation of the co-operative 
societies in the States and any land mortgage 
bank can either be incorporated under that 
law or under a specialised law. Some hon. 
Members have mentioned that there is no 
mention of regulated markets in it. True, 
there is no mention of such regulated 
markets in it, but there could not have been 
any mention of the regulated markefcrn it. 
Hon. Members would be aware that markets 
and fairs form part of Entry 28 on the State 
List. The Union Parliament is not competent 
to legislate about regulated markets and 
despite the recommendations of the Rural 
Credit Survey Committee we felt that we 
cannot legislate about them. They have 
therefore, been left out. 

More  than one hon.  Member     has adid 
that there  is no provision     for . education of 
officials and others who will be    handling    
the    co-operative societies.    Now  we  need  
no  legislation for that and there is no necessity 
to make any provision in    law. There is 
already a high class college in Poona which 
imparts education to the highest type of 
officials needed for co-operative societies.    
Then we have set  up  five regional  colleges     
which will  train  intermediate personnel.  21 
co-operative schools have been set up for  
training    subordinate    personnel. Some other 
institutions have been set up for  training  non-
officials  and  cooperative officers for 
Community Project areas.    We did not feel    
that it was necessary to make any provision in 
this law.   Nonetheless I am    fully alive to the 
importance of having properly  trained  staff 
for  running     the co-operative societies.    
Hon. Members would be aware that a 
Committee has been set up for training the co-
operative personnel.    That Committee    has 
been constituted by the Ministry    of Food and 
Agriculture and the Reserve Bank because 
these are the two institutions which would 
need those trained personnel.    I also agree 
that one of the causes of the failure of the co-
operative movement, ia the past has 

been the want of properly trained personnel. 
We are not going to repeat that mistake and let 
me assure the hon. Members that we propose 
to lay the highest emphasis on the tiain-ing of 
the officials as also of the non-officials in the 
co-operative principles. I am fully conscious of 
the fact that the co-operative institutions which 
we propose to set up either under this Act or 
which are going to be pe* by the Reserve Bank 
or by the State Governments can be a success, 
only when a proper climate has been created 
and for that purpose the cooperation of the 
non-officials who have been initiated into the 
principles of co-operation, who have a faith 
and belieiin those principles is indispens-afole 
and therefore, our scheme of training also 
includes a training of the non-officials in the 
principles of cooperation. 
This Bill has a definite but a limited' object and 
that limited object is to set up      co-operative      
marketing,,    cooperation   processing   co-
operatf^'pro-duction        and        warehousing.    
The other   parts    of    this    picture    will be    
provided    by    other    institutions and   if   I   
remember   correctly,    the hon.     Mr.     
Kishen     Chand    referred to    the       
financing     part     of     the scheme.    Now,  
the  House is     aware that the Imperial Bank of 
India has been converted into the State    Bank 
of India, the sole objective of which was that 
the marketing of the agricultural produce should 
be    financed by that institution.    In my     
opening speech I    mentioned    specifically 
that the State Bank of India will perform three   
functions.     It      will      provide remittance 
facilities  to the co-operative societies which is 
a very important function.    It will advance 
loans against  the  commodities  in   godowns 
and warehouses.    It will  also accept the 
warehouse receipts and    advance moneys    
against     them.    Hon.     Mr. Kishen Chand 
said:   "You  said    that the total  agricultural  
produce     in  a year  amounted to  Rs.   5,000     
crores. You are setting up a Corporation with 
only Rs.    10    crores.   How    are yoi going to 
finance the marketing opera tions?"    My 
answer is that the ma} keting will not be done 
by the Cfr 
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tral   or   State   Warehousing   Corporation.    
Financing will be done by the State   Bank   
of  India   which   has   got sufficient    
resources,      which    is    an expanding  
institution    and    which  is .going to set up a   
large   number of branches—I believe about 
400 during the course of the next five years—
and -which will do the financing.   So far as 
the capital structure of the    Central 
Warehousing  Corporation is  concerned, we 
have purposely kept the limit of  the  
subscribed  capital  at  a  comparatively low 
level.    The authorised -capital  is Rs.    20    
crores    and     the issued capital would be 
Rs. 10 crores. Hon.  Members will kindly     
refer toclause 37 of the Bill which is the key 
clause so far as the financing   part of it  is  
concerned.    The  Central  Warehousing 
Corporation will be authorised to borrow 
money through bonds and debentures to the 
extent of ten times their  subscribed     capital.    
Similarly, the State    Warehousing    
Corporation  , will be entitled to raise large    
loans to the tune of ten times their subscribed 
capital. The Reserve    Bank of India will be 
entitled to advance loans to these 
Corporations.    So will     the State Bank, the 
Development    Board and the Central 
Government be entitled to advance loans to 
these Corporations.    Hon. Members will be    
aware of the fact that the total subscribed 
capital  of     the    Industrial    Finance 
Corporation   is  only  Rs.   5  crores.     I 
would like hon.    Members to clearly 
understand the capital and    financial 
structure    of    this    Corporation  and unless    
they    fully    appreciate   their various 
aspects.   I think their doubts will    persist.   
If    they    examine  the whole scheme of the 
Bill I have no manner of doubt that these 
Corporations will have ample resources.   The 
State and the    Central    Warehousing 
Corporations can borrow  to the tSfiS*" of 
Rs. 150 crores.   And what are they going to 
do   with   all   that   money? They are not 
going to finance agricultural    marketing.   
The    financing    of agricultural marketing 
will be done by the State Bank of    India.   
They will mostly be building warehouses,    
they will  be  giving    some    subsidies  and. 

setting up an administrative machinery. 

It has been rightly pointed out by more 
than one hon. Member that for the success of 
this scheme a large amount of co-operation 
from the various institutions and at various 
levels is needed. Well, the Government of 
India in the Ministry of Food and Agriculture 
will undertake the responsibility of 
formulating the scheme and of advancing the 
finances through the Development and 
Warehousing Board. The Reserve Bank will 
undertake the responsibility for development 
of the rural credit co-operative societies, the 
Central banks and the apex banks. The 
implementation of the scheme primarily will 
be the responsibility of the State 
Government. So unless all these authorities, 
ali these bodies fully co-ordinate, the scheme 
would always be in oYmger of collapsing, 
and more than tha+, the co-operation of the 
non-officials will be even more essential. 
The scheme has been conceived in a 
comprehensive and integrated manner and I 
have no doubt that the requisite co-operation 
between the Ministry of Food and 
Agriculture, the Reserve Bank and the State 
Governments and thf non-official agencies 
will be forthcoming. In fact, Sir, the whole 
structure of the Development and 
Warehousing Board is the best illustration of 
the manner in which we propose to establish 
that co-operation. 

Some hon. Members have here 
emphasised and a few of them have even 
over-emphasised the difference between the 
officials and the ncn-officials. I said, Sir, the 
other clay in the other House that that was a 
static way of looking at things. It is a thing of 
the past. I was particularly taken aback when 
some of the hon. Members belonging to the 
Communist Party raised this question of 
officials and non-officials. One of the things 
which struck me as an eminently good thing 
in the political set-up of the U.S.S.R, was 
that they had eliminated this distinction 
between the permanent official and the non-
official. The permanent official can be a 
member of their Parliament. Now an 
objection of that kind, coming from the 
Members of the Communist Party 
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[Shri A. P. Jain.] staggers me.    Either they 
have    net understood the country     which    
has given them their philosophy, or they want 
to follow some different pattern. 

SHRI S. N. MAZUMDAR: It was 
developed by Marx and not by the U.S.S.R. 

SHRI A. P. JAIN: I am glad to know that 
there is a change in the outlook of my hon.   
friend. 

SHRI S. N. MAZUMDAR: The hon. 
Minister should know that the philosophy of 
Marxism was developed by Marx before the 
U.S.S.R, was bom. 

PROP. N. R. MALKANI (Nominated) : Was 
Marx a Marxist or nol? 

SHRI A. P. JAIN: Sir, I am always prepared 
to be enlightened by my hon. friends over 
there because they must be having a better 
knowledge of these things. But quite recently, 
perhaps until Stalin was dethroned there, and 
certain other political changes took place 
there in the U.S.S.R, our friends used to swear 
by what was happening in the    U.S.S.R 

SHRI S. N. MAZUMDAR: I am afraid • the 
hon. Minister should complete his education. 

SHRI A. P. JAIN: So far as I am 
concerned, I am prepared to judge a 
man by his usefulness to this scheme. 
I do not want to over-emphasise the 
fact whether he is an official or a non- 
official. If only he can help in the 
objectives of this scheme he is quite 
welcome to me, whether he be an 
official or a non-official. My hon. 
friend said that this Board was over 
whelmingly an official Board. Clause 
3 which deals with the number of 
representatives of the Central Gov 
ernment and the constitution of the 
Board has laid down in sub-clause (2) 
that there will be ten members who 
will represent the Central Govern 
ment. My hon. friend Prof. Malkani 
laid considerable emphasis in his 
speech that the Khadi and Village 
Industries Board and the Planning 
Commission must be given represen 
tation.   I am in full sympathy...................... ' 

Prof. N. R. MALKANI: And the 
Community Projects Administration, not      
the     Planning       Commission. 

SHRI A. P. JAIN: I stand corrected: the 
Community Projects Administration. Now, I am 
in full agreement with it. Out of these ten 
members, two will be representatives of the 
Ministry of Production and the Planning 
Commission. The Ministry of Production was 
given representation >Hhis Board specifically 
for Che reason that it is in charge of the Khadi 
and Village Industries Board. I do also hope 
that the Planning Commission will nominate a 
representative of the Community  Projects  
Administration. 

PROF. N. R. MALKANI: Thank you for the 
assurance. 

SHRI A. P. JAIN: I am in fact prepared to 
make a recommendation to the Ministry of 
Production and the Planning Commission and 
it is up to them to appoint either an official or a 
non-official. There will be one representative 
of the Reserve Bank. Hon. Members are aware 
that until a few years ago, the Reserve Bank 
was a non-official institution; it was a Bank 
owned by the shareholders. So-far as the 
personnel of the Reserve Bank is concerned, 
there have not been any substantial changes; 
the personnel is practically the same as it was 
when the Bank was owned by the shareholders. 
Hon. Members have said that the 
representative of the Reserve Bank of India is 
going to be an official. I scratched my head 
and tried to understand what they meant by 
that. Merely because the Reserve Bank has 
been nationalised, are those persons who have 
been in the employment of the Bank to be 
disenfranchised? Is there any objection to their 
appointment? Similar is the case with the State 
Bank of India; it was, until recently, a 
shareholders' Bank and it is within a year that 
it was nationalised. Its personnel is practically 
the same. I fail to understand how a person, 
when he was employed at one time in a 
shareholders' bank was a non-official and how 
the very same   person,    on    the   bank   
being. 
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nationalised,     becomes     an     official. Both  
these    Banks  are    autonomous institutions,   
commercial     institutions, making  their  own  
appointments  and having    full    jurisdiction    
over their officers.    I do think,    Sir, that both, 
officers coming from both these Banks, are  
non-officials.    Otherwise,   it   will be a 
vicious process.   First, there is a demand for 
nationalisation; there is a lot of force in it and 
we can understand it.    But once that 
institution is nationalised then, should it be that 
it should      mean      disenfranchisement? 
What do the hon. Members want?    I want    
persons well conversant    with banking to be 
on this Board so that we may benefit   from    
their   advice. Do they    want    me to    
appoint    the representative of the Punjab 
National Bank and the Central Bank in prefer-
ence to  the  Reserve     Bank  and the State 
Bank of India?    Will those non-officials help 
in the fulfilment of this scheme?    I am unable 
to understand and am unable to agree to this 
because one of the causes of the failure of the 
co-operative movement in  this country  has  
been  the     wholesale  assault from the private 
trade     and private finance.    Do the hon. 
Members want that for purposes of having 
representatives of the banks on this Board, I 
should discard the men who are working in  the 
Reserve Bank and in the State Bank of India 
and that I should go all over the country and 
seek some representatives of    private banks?    
I am sorry; Sir, I am not going to oblige them 
ir  this.   I think these men are any day superior 
to those who represent  the  private  banking     
interests. They share our viewpoint,    are inte-
rested    in the    national   policies, are under 
the control of the Government and   have   to 
conform    to the broad policies    of the   
Government   and so these men are any day 
better than the others. 

If you see the composition of the Board, 
you will find that there will be nine non-
officials. These two representatives, one of the 
Reserve Bank and one of the State Bank of 
India, are also non-officials. It is up to the 
Ministry of Production and the Planning 
Commission to nominate anyone 

they like; I would like them to nominate people 
who have not been in, permanent service but 
have joined those institutions recently—maybe 
they may be receiving salaries—and have come 
from the public life. There may be one more 
who might pe a quasi-official, the Minister. 
This is the break-up of the ten who are going to 
be nominated by the Government. If you 
analyse the composition of the Board I have no 
doubt whatsoever that it is predominantly non-
official. I refuse to accept the orthodox 
distinction between an official and. a non-
official. I hope, Sir, that hon. Members will 
agree with me that the size of this Board must 
be reasonable; it must not be too big and the 
Board, as it is constituted, would be in a 
position essentially to fulfil the functions which 
are being assigned to: it. 

Sir, an hon. Member said that even the non-
officials were going to be appointed by the 
Government and that people had no trust in it. 
Logically analysed, it means that people have 
no trust in the Government. I want to 
understand this. If we want to have 
representatives of some interests on the Board, 
what method of election can we follow? What 
is going to be the electorate over this big 
country of thirty-six crores of people? I think, 
Sir, it would be almost impossible. Therefore, 
I can give an absolute assurance to the House 
that in making these nominations, we shall 
fully bear in mind the fact that persons who 
are representing the various interests, 
particularly the farmers, are nominated. When 
I talk of the farmers, I mean the medium and 
small-scale farmers. We shall also give 
representation to the co-operative movement 
and allied interests. If possible, I shall try to 
consult the organised bodies before making 
these nominations. In spite of what has been 
said, I have not been able to appreciate or 
understand even how a system of election can 
be introduced in this vast country when we are 
going to have a board of twenty or ".wenty-
two persons. 



 

[Shri A. P. Jain.] 
The hon.    Shri Malkani    criticised . sub-

clause C3) of clause 9 which says: 

"The Board shall so exercise its functions 
under this section as not to interfere with 
the activities of the All India Khadi and 
Village Industries Board set up by the Cen* 
tral Government". 

"In fact, the germs of the answer to "his 
criticism are to be found in his own speech: he 
has himself replied to his criticism. He asked 
me wheather hand-pounding of paddy was 
processing. I said, "Yes". Then he said, "Are 
you going to handle it?" and now I am going to 
answer him. So far as hand-pounding of paddy 
is concerned, it is not my function; it is the 
function of the All India Khadi -and Village 
Industries Board, but when it comes to 
dehusking of rite by mills, it will be the 
function of this Ministry; and it is for that 
reason that we have said that each of the 
bodies, the Food and Agriculture Ministry and 
the All-India Khadi and Village Industries 
Board, will work in their respective spheres. 
There will be co-ordination, but there will be 
no overlapping or duplication. Now, I think in 
law it is always better to define the functions of 
different bodies and so far as co-ordination is 
concerned, it is provided by the structural set-
up. Hon. Members will observe that there will 
be a representative from the Production Minis-
try, which is in charge of the All-India Khadi 
and Village Industries Board, on tho Tioariil, 
on the Board of the Development and 
Warehousing Corporation. That is how the co-
ordination will come in. Moreover, Sir, the 
Government have already set up a Committee 
with a view to evolving a co-ordinated policy 
for Rural Credit Development. Now, on this 
Committee are Secretary, Community Projects 
Administration and a representative of the 
Ministry of Production for the same reason that 
it is handling village industries. The functions 
of this Committee are to coordinate the 
provision of Rural Credit • organised and 
sponsored    by various 

agencies in the sphere of marketing, 
warehousing and processing of agricultural 
produce and co-ordination of the activities of 
the co-operative staff in the N.E.S. and 
Community Projects Blocks with the work of 
the other staff of the Co-operative Department 
in the States. That is how we propose to 
provide the  necessary co-ordination. 

'PROF. N. R. MALKANI: Don't you think 
that clause 3, as it is worded is a very negative 
way of saying the thing which you are just 
now putting in a positive manner? 

SHRI A. P. JAIN: It ought to be in a 
negative form. We want to lay down very 
definitely and distinctly that one shall not 
encroach upon the sphere of the other, but the 
coordination will be provided through other 
institutions. 

Now, Sir, an hon. Member, Mrs. Savitry 
Nigam,—I am sorry she is not here; 
sometimes Members who make suggestions 
remain absent from the House when the time 
to hear the reply comes—said that the Rural 
Credit Survey Committee had recommended 
the setting up of an advisory body. I will read 
out the recommendations of the Rural Credit 
Survey Committee.   It says: 

"We would recommend the formation of 
an Advisory Council, which is 
representative of all or most of the States 
and, besides, includes economists and co-
operators. This Council should meet once a 
year, and may meet twice if necessary. This 
Council might well be common to the 
activities of the Reserve Bank and those of 
the Government of India in its Food and 
Agriculture Ministry in connection with the 
discharge of its own relevant functions as 
well as the wider and more important ones 
connected with the National Co-operative 
Development and Warehousing Board 
under it. In other words, there might be a 
common Advisory Council for the Food and 
Agriculture Ministry, the National Co-
operative Development 
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and    Warehousing    Board    and the 
Reserve Bank." 

Hon. Members will observe that this 
Advisory Council will be common to the 
Ministry of Food and Agriculture, the 
Development and the Warehousing Board and 
the Reserve Bank. It could not find a place in 
this Bill because it has to serve more than one 
institution. I can assure the hon. Members that 
we have decided to set up this body, which 
will again, provide the co-ordination between 
the different institutions handling the co-
operative scheme. 

More than one hon. Member have suggested 
that the definition of "agricultural produce" 
should be enlarged. The case of tobacco has 
been particularly referred to. Sir, I have every 
sympathy for their point of view, but I regret 
that under the present Constitution I cannot 
include tobacco or any other commodity other 
than what are already contained in the 
definition of "agricultural produce" in the Bill. 
The definition of "agricultural produce" refe:;; 
to entry No. 33 on the Concurrent List. It is as 
follows: "Trade and commerce In, and the 
production, supply and distribution of ***** 
foodstuffs, including edible oilseeds and oils,  
ttlef odder, including oilcakes and other 
concentrates; raw cotton, whether ginned or 
unginned, and cotton seed; and raw jute." 

SHRI V. PRASAD RAO (Hyderabad) :   
What   about   turmeric? 

SHRI A. P. JAIN: It is a foodstuff; I am 
coming to that. 

Now, Sir, we havf consulted the Ministry of 
Law right up to the Attorney-General and we 
have been advised that the word "foodstuff" 
has been interpreted in a very liberal way so as 
to include article which go to the nourishment 
and the building of the body. It includes 
different articles, sugar, gur, spices, 
vegetables, etc. etc. Now I know that tobacco 
is an important crop and I will take early steps 
so that tobacco may come 

within the operation of the Bill, but that will 
have to be done through another mechanism. 
Either the State Government may authorise us 
to pass an amending Bill which may include 
tobacco and which may apply to more than one 
State or they will also be authorised to amend 
the definition of "agricultural produce" so far 
as the State is concerned. Either course which 
is found to be more feasible-will be acceptable 
to me. I want to include besides tobacco, some 
fibres and many more things, which are grown 
in the field, but I regret that it will jiot be 
possible for me to accept any enlargement of 
the definition at this stage 

Now,    Sir,    more    than    one  hon. 
Member    have raised    the    question why we 
are going to have a two-tier Corporation, the 
Central Warehousing Corporation and the State 
Warehousing     Corporation.       Firstly,  Sir,  
the Rural Credit Survey Committee after 
spending   some   years   over  this  problem,    
has recommended    a two-tior Corporation.   
We also gave considerable thought to that 
question as sorr.e-of  us  thought  whether  it  
would  not suffice to have only one Corporation. 
After considering the    pros and cons-of the 
question we came to the conclusion that to have 
two Corporations-would be much more     
effective and" better.    The reasons are that the 
respective Governments, that is, the Central  
Government  in  the  case  of  the Central 
Warehousing Corporation and the   State   
Government   in   the case of the State 
Warehousing Corporation, are authorised to 
guarantee the bonds' and  debentures  issued by  
the Warehousing Corporations.    Hon. 
Members will agree with me—I do    not mean 
anv insult to the State Governments— that any 
guarantee given by the Central Government 
carries    far greater weight  with   the   
subscribers   than   a guarantee given by the 
State Governments.    Now. the Central 
Warehousing  Corporation  can borrow  through 
bonds  and  debentures   to  the  extent of a 
hundred crores of rupees.   If we had no Central 
Warehousing Corporation,  well,   that  money  
could  not  be borrowed.      This    is    a    huge    
sum. 

2787 Agricultural Produce [ 21 MAY 1956 ] Warehousing) Corpo- 2788 
r r>pvplnrtmp.rit and rations Bill,  1956 



2789   Agricultural Produce     [ RAJYA SABHA ]   Warehousing) Corpora- 2790 
(Development and tions Bill, 1956 

[Shri A. P. Jain.] i Secondly,    Sir,    hon.    
Members    will observe that the capital 
structure of the Central Warehousing 
Corporation provides for the    subscription    
of no less  than  six  crores  of  rupees  from 
various    institutions the State    Bank, the 
scheduled    banks, the    insurance companies,  
investment   trusts, recognised associations, 
etc.   I i •do    not   know    whether    these 
institutions   would   have   come   forward to    
subscribe   to    the    share    capital of   the    
16    State   Warehousing Corporations.      I     
am     confident      that they    will    subscribe    
to    the share capital    of a    Central    
Warehousing Corporation   because   both   the   
share capital as also the dividend will carry the   
Central   Government's   guarantee. It was also 
necessary to provide for an institution which 
could co-ordinate and  supervise  the     
activities   of  the State Warehousing 
Corporations.    For these reasons we thought 
that it would be    far  better     to have    a two-
tier Corporation.      Otherwise,    the    only 
alternative left was to have a Central 
Warehousing Corporation and I think for a vast 
country like India to have one Central 
Warehousing Corporation to look after the 
whole of the country would not have been a 
wise     thing. Sir, these are some of the 
objections which have been raised by hon. 
Members in general. 

Some specific objections have also been 
raised and I will try to deal with the more 
important of them. The hon. Mr. Mahanty 
accused the Government of delay in 
bringing forward this piece of legislation. 
He said: 

"This was again reiterated by the 
Committee pf Direction of the Rural 
Credit Survey. In the meantime six long 
years have passed and much water has 
flown under the bridge and here the hon 
Minister comes with this Bill and gives 
us a very rosy picture of the conditions 
that he is visualising."       * 

"Now, hon. Members are aware that the 
Report of the Rural Credit Survey 
(Committee was submitted to the Gov- 

ernment of India perhaps in the month of 
November or December 1954. After that a 
Bill for amending the Reserve Bank Act was 
passed; then the Imperial Bank of India was 
nationalised and converted into the State Bank 
of India. This Bill is the last part of the 
scheme. We had to consult the State 
Governments; we had to consult the All-India 
Co-operative Union and various other 
agencies. So I do not plead guilty to the 
charge that we had been sleeping over the 
recommendations of the Rural Credit Survey 
Committee. 

Later on the hon. Member said: 

"We are quite aware of tne fact that 
persons who produce speeches and who 
produced statements are much better looked 
after in this country than the primary produ-
cers." 

Sir it is perhaps for that reason that Mr. 
Mahanty has got a platform. He again went on 
to sty: 

"I would have advised the cultivators to 
non-cooperate with you and not to produce 
a single grain in the conditions in which 
you are keeping them." 

God bless the farmer that he has turned a deaf 
ear to Mr. Mahanty. 

Then, Sir, a very important point was 
raised by Mr. Prasad Rao. He asked: 

"What steps will the Government take in 
order to loosen the grip of the monopolists 
like I.N.T.D. who are dealing with tobacco 
and also Ralli & Co., and Dreyfus and 
others who are today having a monopoly of 
the marketing and purchasing of all  these 
commodities?" 

The basic idea behind this measure is that 
these monopolies should be broken. As I 
explained in my opening speech, the large-
sized co-operative societies will largely have 
the function of collections agricultural 
produce from the small growers. For a short 
time they will be stored in tho vill-gc godown. 
From thers it will be    sent    to    the    co-
operative 
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marketing society. The members of the co-
operative marketing societies would be these 
primary societies and individual farmers.    
The traders will 

 not be allowed to become members 
of  the co-operative marketing socie- 

• ties because we are afraid that if they are 
allowed to become members they will disrupt 
the co-operative marketing society. Over and 
above that there will be the State 
Warehousing Corporations and the 
warehouses owned by thenv    Above the 
State Warehousing 

 Corporations there will be the Cen 
tral Warehousing Corporation which 
will also own warehouses in places of 
all-India    importance.      So a    whole 

' hierarchy has been built up. The agricultural 
produce will be collected at the bottom by the 
primary societies; then it will pass through the 
pipe line 
-of the various societies so that ultimately 
large quantities will be sold in the wholesale 
market by the Central Warehousing 
Corporation with the result that the 
agriculturist will •get the full price for his 
crop. That is the method by which we want to 
protect them and break these mono- 

•polies. 

Some hon. Members—I think Mr. 
Rajagopal Naidu also—objected to State  
participation.       The  hon.     Mr. 

"Satyapriya Banerjee also asked me the 
question:  "What is going to be the 

'basis of State participation? Is it going to be 
assistance or interference?" I can assure him 
that it is going to be assistance and not 
interference. Experience in the past has 
shown that the co-operative movement left to 
itself has not made much of a progress. 

*The co-operative movement has failed but it 
will succeed and therefore, this new change in 
the pattern of cooperation.      The     
Government    will 
"participate in the share capital of the co-
operative societies. It will normally contribute 
50 per cent of the share capital but the number 
of directors nominated would be only one-
third. We shall also take care that so far as 
possible we nominate non-officials.      The 
official    directors 

will not interfere with the day to day 

administration of the co-operative societies. 
They will only intervene when matters of 
policy or finance are involved. So far as the 
primary credit co-operative society is 
concerned, I fully share the feeling of the hon. 
Members that the real strength and the success 
of this scheme will depend upon the 
strengthening of the primary societies. In the 
initial stages the Government will participate 
in the share capital, but that will be only 
temporary participation and as soon as 
conditions are mature, the Government will 
retire its capital and leave the working of the 
primary societies to the members themselves. 
The real strength of the system will be primary 
credit societies and the sooner the Government 
withdraw from them, the greater would be my 
pleasure. 

SHRI P. S. RAJAGOPAL NAIDU: 
vSir, is it the intention of the Gov 
ernment ............ 

SHRI A. P. JAIN: You can ask me 
afterwards.    Please let me finish. 

There is one last question which I would 
like to answer and that is the question raised 
by hon. Shri Satyapria Banerjee—why India 
has failed to achieve in co-operative farming 
as China has done? I have said the other day 
that I withhold my judgment on the method of 
working of cooperation in China. We have not 
sufficient knowledge of it. Even when we 
have sufficient knowledge, I would not like to 
sit in judgment on what a neighbouring and 
friendly country has done. We are sending a 
team to China. They will study the working 
and the technique of the agricultural 
productive societies. We shall try to adapt as 
much of it as we profitably can in our political 
system. I am not in a position to say to what 
extent we shall be able to adapt it, to what ex-
tent we shall not be able to adapt it. The other 
day I said that I did not visualise that for a 
long time to come India will take to 
mechanisation. Hon. Member Shri Satyapria 
Banerjee objected to that and he read out an 
extract from  a  Chinese     publication 
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[Shri A. P. Jain.]............................... i 
that the ultimate object oi the Chinese 
is to have collective farming. God 
bless them. Let it be a success there. 
But so far as India is concerned, I 
have explained quite clearly that the 
success of our farm, in the present 
stage of our technique, will be judged 
by its productivity and the employ 
ment potential it provides ....................  

SHRI SATYAPRIA BANERJEE: That 
v/as also the case in China. 

SHRI A. P. JAIN: The hon. Member 
is not fully aware of it. Now, 
Sir, any substitution of human labour 
or the cattle labour by machine means 
displacement of the human and cattle 
labour to that extent. There is al 
ready some open and .a large amount 
of hidden unemployment in the 
countryside. We do not want to add 
to unemployment or to partial un 
employment. I do not want to sit in 
judgement on what China is doing. 
They have all my good wishes. But 
I have yet to see how they can fully 
mechanise their framing when some 
70 or 80 per cent, of the people have 
today to depend for their livelihood 
on agriculture ...............  

PROF. N. R. MALKANI: The* are going 
very slow about it. 

SHRI A. P. JAIN: Well I do not know. 
They say that they will achieve it by 1967. 
Perhaps the hon. Member sitting opposite 
may be knowing better, but I am very scep-
tical, very doubtful. In a vast country like 
China or like India, where 70 or 80 per cent 
of the people depend for their livelihood on 
agriculture— they work hard from morning 
to till evening—if they are displaced by 
machinery, where are they going to be 
absorbed in the economy? Well, if China 
succeeds, I think it will be a very grand and 
very big example to the rest of the world. 
God bless them.    Let them succeed. 

Sir, these are some of the points that 
have been raised and I commend the Bill 
for the consideration of the House. 

MR. DEPUTY CHAIRMAN: Ther question 
is: 

That the Bill to provide for the 
incorporation and regsB««*g^of cor-
porations for the purpose of development 
and warehousing of agricultural produce 
on cooperative principles and for matters 
connected therewith, as passed by the 
Lok Sabha, be taken into consideration. 

The motion was adopted. 

MR.    DEPUTY    CHAIRMAN:     We' 
shall now    take    up clause-by-clause 
consideration of the Bill.    There  are-only    
fifteen    minutes    left    to  pass, through   all   
the   other  stages  of  the Bill.    So, no 
speeches on the amendments.    They will be 
simply moved, and put to vote unless they are 
withdrawn. 

Clause  2-—Definitions 

MR. DEPUTY CHAIRMAN: There-are 
eight amendments, Mr. Chauhan,, are you 
moving your amendments? 

SHRI NAWAB  SINGH CHAUHAN: No. 
Sir.    I am not moving them. 

SHRI V. PRASAD RAO: Sir, I move: 

4. "That at. page 2 after line 2, the-following 
be inserted namely: — 

"(vi) potato, tapioca, cashew-nut, 
tamarind, onion, garlic; 

(vii) spices including pepper, 
cardamom, ginger, cloves, areca-nut; 

(viii) coconut fibre, coir and coirgoods, 
copra; 

(lx)  tobacco: 

(x) gur; and 

(xi)   turmeric;." 

SHRI KISHEN CHAND: Sir, I" move: 

34. "That at page 1, lines 15-16,. after the 
word 'concentrates' the-word 'all inedible oil 
seeds' be-. inserted." 
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35. "That at page 1, line 18, after the 
words 'cotton seed' the words 'all cash 
crops' be inserted." 

37.   'That at page 2, after line 2, the 
following be inserted, namely: — 

'(vi) all nuts, tobacco, coffee seeds, all 
masalas like dhaniya, sonf, pepper. 
iUaichi, etc.;'." 

MR. DEPUTY CHA1KMAN The clause 
and the amendments are before the House. I 
will put them to vote, because there is no 
time. 

SHRI KISHEN CHAND: Unless we 
explain ....... 

MR. DEPUTY CHAIRMAN: Mr. Kishen 
Chand, we have hardly fifteen minutes left. 

SHRI KISHEN CHAND: Excuse me, Sir. 
When the Chairman was sitting, he said 
plenty of time would be given, at least one 
hour would be given to us. 

MR. DEPUTY CHAIRMAN: We have not 
got the time. We have already exceeded the 
time-limit We shall have to close it by 4-30 p. 
M. If you say one or two words only, I do not 
mind. 

SHRI V. PRASAD RAO: During the 
general debate itself we are told that 
specific matter ...................  

MR. DEPUTY CHAIRMAN: You have 
listed the articles you want to include. What is 
there to explain? All these questions have 
been raised and they have been answered in 
detail. 

SHRI KISHEN CHAND: The hon. Minister 
may give an explanation that foodstuffs cover 
all these items. I beg to submit that since the 
words "all edible oil-seeds" have been added; 
it really answers the argument of the Minister 
and restricts the definition of foodstuffs. 
Therefore, all these amendments are very 
essential and if we are not going    to in- 
45 R.S.D.—6. 

elude  them,  later  on  we will     have to 
come again for their inclusion. 

SHRI A. P. JAIN: You will find them in 
item 33 of the Concurrent List. 

SHRI V. PRASAD RAO: I am glad that the 
hon. Minister has come out with an 
explanation that he will shortly bring forward 
an amending Bill. But if you leave it to the 
State Warehousing Corporation only, they 
would not have much interest as far as 
tobacco is concerned, because almost from the 
beginning of sowing the seeds of tobacco until 
the disposal of it, the producer has to deal 
with the Centre. Naturally, the Centre is 
realising tax to the tune of ten crores of rupees 
on tobacco. And not only that. We export 
nearly twelve crore rupees worth of tobacco 
and the total excise collected is more than 
thirty-one crores of rupees. So, unless the 
Centre takes interest in seefng that tobacco is 
included, the States won't have much interest. 
Another factor is this. As far as Virginia 
tobacco flue cured is concerned, unless it is 
put in the warehouse, it will be entirely 
useless for the next year and it can be used 
only as a manure. Tobacco which costs Rs. 
800 per bale, unless proper warehousing 
facilities are provided, will be entirely useless 
and it can be used for nothing else than as 
manure. So, I hope the hon. Minister will 
accept it. 

MR. DEPUTY CHAIRMAN: Any reply? 

SHRI A. P. JAIN: I have already replied. I 
am not accepting the amendment. 

MR. DEPUTY CHAIRMAN: Do you press 
your amendment? 

SHRI V. PRASAD RAO:  Yes, Sir. 

MR. DEPUTY CHAIRMAN: The question 
is: 

4. "That at page 2,  after line  2. the 
following be inserted, namely: — 

'(vi)   potato,  tapioca,    cashewnut, 
tamarind, onion, garlic; 



 

[Mr.   Deputy   Chairman] 
(vii) spices including pepper, 

cardamom, ginger, cloves, areca-nut; 
(viii) coconut fibre, coir and coir 

goods, copra; 
(ix)  tobacco; 
(x)  gur;  and 

(xi)  turmeric;'". The motion 
was negatived. 

MR.    DEPUTY    CHAIRMAN:     Do you 
press your amendments? 

SHKI KISHEN CHAND:     Yes, Sir. 

MR.   DEPUTY  CHAIRMAN:        The 
question is: 

34. "That at page 1, lines 15-16, 
after the word 'concentrates' the 
words 'all inedible oil seeds' be in 
serted." 

The motion was negatived. 

MR.    DEPUTY    CHAIRMAN:     The 
question is: 

35. "That at page 1, line 18, after 
the words 'cotton seed' the words 
'all cash crops' be'inserted." 
The motion.was negatived. 

MR.  DEPUTY     CHAIRMAN       Tlie 
juestion is: 

37. "That at page 2, after line 2, the 
following be inserted, namely:- 

'(vi) all nuts, tobacco, coffee seeds, all 
masalas like alianiya, sonf, pepper, illaichi, 
etc.;'." 

The motion was negatived. 
MR.    DEPUTY    CHAIRMAN:     The 

uestion is. 
"That clause 2 stand part of the 

Bill." 
The motion was adopted. 

Clause 2 was added to the Bill. Clause   
3—Establishment   of  the  Na-onal Co-
operative Development and Warehousing 
Board 
PROF. N.  R.  MALKANI:     I do not 

ress my amendment No. 5 after the 
ssurance that has been given by the 
on. Minister. 

SHRI V. PRASAD RAO: Sir, I move: 
6. "That at page 3, line 2, for the 

words 'ten members' the words 'six 
members' be substituted." 

9. "That at page 3, after line 18, 
the following be inserted, namely: — '(vi) 

four   members   representing All-India  
Associations or organisations of co-
operatives.' " 

PROF. N. R. MALKANI: Sir, he-has given 
his assurance and therefore, I am not moving 
my amendment No. 7. 

SHRI KISHEN CHAND: Sir I move: 

38. "That at page 3, lines 12-13r after the 
words 'Central Government' the words 'after 
consulting. State  Governments'  be 
inserted." 

MR. DEPUTY CHAIRMAN: The clause 
and the amendments are before the House. 

SHRI V. PRASAD RAO: Sir, I want to give 
one explanation. The hon. Minister has stated 
as if we were indulging against the inclusion 
of officials. I have to make it clear that we 
have no grudge against officials at all. But the 
only question is that, since six Ministries are 
concerned, six people on behalf of the Central 
Government would have been sufficient. So, I 
think that it should be six instead of ten. 

MR. DEPUTY CHAIRMAN The question 
is: 

6. "That at page 3, line 2, for the words 
'ten members' the words 'six members' be 
substituted." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN The question 
is: 

9. "That at page 3, after line 18,. the 
following be inserted, namely: — 

'(vi) four members representing All-
India Associations or organisations of 
co-operatives.'" 

The motion was negatived. 
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MR.  DEPUTY     CHAIRMAN      The  1 
question is: 

38. "That   at  page  3   lines   12-13. 
after the words    'Central    Govern-   1 
ment" the words    'after    consulting 
State Governments' be inserted." 
The motion was negatived. 
MR.    DEPUTY    CHAIRMAN:     The   j 

tuiestion is: 
"That clause 3 stand part of the Bill." 

The motion was adopted. 

Clause 3 was added to the Bill. 

Clause  4—Disqualification     jor  being a 
member  of the  Board. 

SHRI    V. PRASAD    RAO:     Sir,    I 
move: 

10. "That at page 3, lines 29-30, after 
the words 'moral turpitude' the words 
'or has been found guilty of tax evasion' 
be inserted." 
MR.    DEPUTY    CHAIRMAN:     The 

question is: 
10. "That  at  page  3,   line.;  29-30. 

after the words    'moral    turpitude't 
the words 'or has been found guilty 
of tax evasion' be inserted." 
The motion was negatived. 
MR.    DEPUTY    CHAIRMAN:     The 
question is: 

"That clause 4 stand part of the Bill." 
The motion was adopted. 

Clause 4 was added to the Bill. 
Clauses  5  to  8  were  added  to  the Bill. 

Clause 9—Functions of Board. 
SHRI    V.  PRASAD    RAO:'    Sir,    I 

move: 

11. "That at page 5, lino 9, after the 
word 'implements' the words 'iron and 
steel necessary for making agricultural 
implements' be inserted." 

12. "That at page 5, line 10, the 
following be inserted, namely: — 

'le)  plan and    promote    crop in-
surance.' " 

PROF. N. R. MALKANI: Sir. I move: 

13. "That at page 5, lines 12-13, for the 
voids 'as not to interfere with the activities 
of the All-India Khadi and Village 
Industries Board set up by the Central 
Government' the words 'as to co-ordinate 
its activities with the All-India Khadi and 
Village Industries Board and the 
Community Projects Administration set up 
by the Central Government'   be   
substituted." 

MR. KISHEN CHAND:  Sir, I move: 
39. "That at page 4, after line 42, the 

following be inserted, namely: — 

(aa) advance    loans    or    grant 
subsidies to co-operative societies of All-
India character;'." 
MR. DEPUTY CHAIRMAN: The clause 

and the amendments are before the House. 
PROF. N. R. MALKANI: I wish to say a 

few words, Sir. 

MR. DEPUTY CHAIRMAN: Just a few 
words. We shall sit till we finish this through. 

PROF. N. R. MALKANI: I heartily agree 
with what the hon. Minister has said about co-
ordination—every word of it. But if you read 
the speech made in this House and then read 
this clause 3, you will find that they do not fit 
in. It is just like saying, "Please do not clinch 
your fists at each other". But it is better to 
say, please shake hands." You are not shaking 
hands. You are saying we will not clinch our 
fists at each other, or hit each other. I do think 
that you will consider the matter and not put it 
in this negative manner. It has no meaning. 

MR. DEPUTY CHAIRMAN: Two 
negatives make one positive. 

PROF. N. R. MALKANI: It is not a fitting 
way if only you wish to give expression to 
your sentiments. 

MR. DEPUTY CHAIRMAN: He has 
explained it. 

PROF. N. R. MALKANI: He has not. SHRI 

H. P. SAKSENA:  You have. 
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MR. DEPUTY CHAIRMAN. The question 
is: 

11. "That at page 5, line 9, after 
the word 'implements' the words 
'iron and steel necessary for mak 
ing agricultural implements' be 
inserted." 

The motion was negatived. MR.    DEPUTY    
CHAIRMAN:     The question is : 

12. "That at page 5, after line 10, 
the following be inserted, namely: — 

'(e) plan    and    promote    crop 
insurance.'" 

The motion was negatived. 

MR. DEPUTY CHAIRMAN: Mr. Malkani, 
do you press your amendment? 

PROF. N. R. MALKANI: I would 
like an  assurance ................. 

MR.   DEPUTY   CHAIRMAN: No 
speech now.    Do you press it? 

PROF. N. R. MALKANI: I want 
an explanation ................  

MR. DEPUTY CHAIRMAN: He has given 
the assurance that it will not interfere with the 
work of the Khadi and  Village  Industries  
Board. 

PROF. N. R. MALKANI: I beg leave to 
withdraw the amendment. 'Amendment No. 
13 was, by leave, withdrawn. 

MR. DEPUTY CHAIRMAN. The question 
is: 

39. "That at page 4, after line 42, the 
following be inserted, name-ly:- 

'(aa)   advance    loans or   grants 
subsidies   to   co-operative     societies   of   
All-India   character;'." The motion was 
negatived. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That clause 9 stand part of the Bill." 
The motion was  adopted. Clause 9 was 

added to the Bill. Clause 10 was added to 

the Bill. 

Clause   11—Grants     by  the     Central 
Government to Board. 

MR. DEPUTY CHAIRMAN: Mr. Prasad 
Rao, amendment No. 14, is out of order 
because it requires the recommendation of  
the President. 

Mr. Malkani, are you moving amendment 
No. 15? Is it acceptable to the hon. Minister? 

PROF. N. R. MALKANI: I only want an 
assurance from him that the total sum will be 
there and it will not be reduced.   Why   not  
put  it  explicit^? 

SHRI A. P. JAIN:    It is accepted. 
PROF. N. R. MALKANI: That is all right.    

I do not press it. 
MR. DEPUTY CHAIRMAN: No. 40 is 

ruled out. It requires the recommendation of 
the President. 

SHRI KISHEN CHAND:   Sir, may I point 
out that it is only a quest; increasing the grant? 

MR. DEPUTY CHAIRMAN:  T 
why the sanction  of the Presi.: is 
required. . 

The question is: -f^ 
"That clause 11 stand pari of an-Bill." 
The motion was adop Clause 11 was 

added to th       ill. Clause 12 was added to 
15    Bill. Clause 13—Developmen'   Fund. 
SHRI KISHEN CHAND: Sir, I move: 

41. "That at page 6, lin- ::3. for the word 
'three-fifths' the word 'two-fifths' be 
substituted." 

42. "That at page 6, line 32, after the 
words 'State Governments' the words 'or 
co-operative socio. "  of All-India 
character'  be  inserted." 
MR.  DEPUTY  CHAIRMAN: clause 

and the amendments are b the House. 
SHRI KISHEN CHAND: Sir, I would say a 

few words. The hon-Minister in his reply stated 
that the warehousing society can borrow up to 
ten times the paid-up share capital. I may point 
out that he has not realised the magnitude of \ 
the agricultural produce that may come to these 
warehouses.    Sir, when 

*For text of  amendment,  vide col. .gsair supra. 
TdGO 



2803              Agricultural Produce [ 21 MAY 1956 ] Warehousing) Corpo- 2804 
(Development and rations  Bill,  1956 

it runs to about Rs. 2,000 crores, the number 
of warehouses that can accommodate this 
produce, will be about 50,000. We have 
nearly five lakhs of villages and even if five 
villages are grouped together and there is one 
warehouse for them, I think, the total amount 
of the share-capital will not be enough for 
even constructing these warehouses although 
there are the State Warehousing Corporations 
besides the Central Corporation. Therefore, I 
have suggested that from the grant of Rs. 5 
crores, three-fifths may go to the 
Warehousing Corporation and the two-fifths 
to the other Board. It is only a matter of 
adjustment between the Development Board 
and the Warehousing Corporation from the 
amount given by the Central Government. 
Here three-fifths will go to the Development 
Board and two-fifths to the Warehousing 
Society. I want it to be reierjfed. 

MR. DEPUTY CHAIRMAN: (To Shri A. P. 
Jain) Any reply? 

SHRI A. P. JAIN: We have always the 
power to make internal adjustments. 

MR. DEPUTY CHAIRMAN: Whenever it 
is necessary they will come forward. 

MR. DEPUTY CHAIRMAN: The question 
is: 

41. "That at page 6, line 23, for 
the word 'three-fifths' the word 
'two-fifths' be substituted." 
The motion was negatived. 
MR. DEPUTY CHAIRMAN: The question 

is: 
42. "That at page 6, line 32, after 

the words 'State Governments' the 
words 'or co-operative societifis of 
All-India character' be inserted." 

The motion was negatived. 
MR. DEPUTY CHAIRMAN: The question 

is: 

"That clause 13 stand part of the Bill."' 
The motion was adopted. 

Clause 13 was added to the Bill. 
Clause 14—Warehousing Fund. 

MR. DEPUTY CHAIRMAN: Amendment 
No. 16 is out of order; it requires the sanction 
of the President. No. 43 is also out of order. 

SHRI KISHEN CHAND: Sir, I move: 
45. "That at page 7, line 14, after the 

word 'produce' the words 'or to any co-
operative society doing the work of 
warehousing' be inserted." 
MR. DEPUTY CHAIRMAN: The question 

is: 
45. "That at page 7, line 14, after the 

word 'produce' the words 'or to any co-
operative society doing the work of 
warehousing' be inserted." 
The motion  was  negatived. 
MR. DEPUTY CHAIRMAN: The question 

is: 
"That clause 14 stand part of the Bill." 

The motion was adopted. 
Clause 14 was added to the Bill. 
Clause 15 was added to the Bill. 
Clause   16—Directions   by      Central 

Government 
PROP. N. R. MALKANI: Sir, I move: 

17. "That at page 7, line 28, after the  
words     'such   directions'     the words 'as 
to policies' be inserted." MR.  DEPUTY  
CHAIRMAN:      ,The 

clause and the amendment are    now 
before the House. 

PROF. N. R. MALKANI: Sir, I 
wanted a little explanation. Why 
should the Central Government 
which is not to interfere in the day-to 
day affairs, not put in a general direc 
tion ........... 

SHRI A. P. JAIN: Sir, we are not going to 
interfere in the day-to-day affairs. 

PROF. N. R. MALKANI: Sir, I beg leave to 
withdraw my amendment. 

Amendment No. 17 was, by leave, 
withdrawn. 

MR. DEPUTY CHAIRMAN: The question 
is: 
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"That clause 16 stand part oi ihe Bill." 
The motion was adopted. Clause 16 was 
added to the Bill. Clause 17 was added to 
the Bill. 
Clause 18—Share capital and share-

holders 
SHRI V. PRASAD RAO: Sir, I move: 

20. "That at page 9, for lines 1 to 
7,    the    following    be    substituted, 
namely:.— 

'(6) The shares of the Central 
Warehousing Corporation shall 
not be transferable except to the 
Board, the State Bank or any co- 
opera) ty, in accordance 
with the regulations made by the 
Central Warehousing Corporation 
under this Act.'" 

Mi;. DEPUTY CHAIRMAN: The clause 
and the amendment are before the House. 

SHRI A. P. JAIN: I am not accepting the 
amendment. 

MR. DEPUTY CHAIRMAN: The question 
is: 

20. "That at page 9, for lines 1 to 
7, the following be substituted, 
namely: — 

'(6) The shared of the Central 
Warehousing Corporation shall not be 
transferable except to the Board, the 
State Bank or any cooperative society, in 
accordance with the regulations made by 
the Central Warehousing Corporation 
under this  Act.'  " 

The motion  was  negatived. 
MR. DEPUTY CHAIRMAN: The question 

is: 
"That clause 18 stand part of the Bill." 

The motion was adopted. Clause 18 was 
added to the Bill. Clauses 19 and 20 were 
added to the Bill. 

Clause 21—Directors 
SHRI V. PRASAD RAO: Sir, I move: 

21. "That at page 11, line 1, after 
the  word   'allowances'   the      words 

"not exceeding one thousand rupees per  
month'  be  inserted." 

22. 'That at page 11, line 6, after the 
words 'such sums' the words 'not exceeding 
one thousand rupees per month each' be 
inserted." 
Mn. DEPUTY CHAIRMAN: The clause 

and the amendments are now before the 
House. 

SHRI A. P. JAIN: I am not accepting any of 
these amendments. 

MR. DEPUTY CHAIRMAN: The question 
is: 

21. "That at page 11, line 1, after 
the word 'allowances' the words 
'not exceeding one thousand rupees- 
per month' be inserted." 
The  motion  was  negatived. 
MR. DEPUTY CHAIRMAN: Ihe question 

is: 
22. "That at page 11, line 6, after 

the words' 'such sums' the words 
'not exceeding one thousand rupees 
per month each' be inserted." 
The  motion  was  negatived. 
MR. DEPUTY CHAIRMAN: The question 

is: 
"That clause 21 stand part of the Bill." 

The motion was adopted. 
Clause 21 was added to the Bill. 

Clause 22—Disqualification for Office of 
Director of the Central 

Warehousing Z^rf>cnaJti'n 
SHRI V. PRASAD RAO: Sir, I move: 

23. "That at page 11, lines 20-21, 
after the words 'moral turpitude' 
the words 'or has been found guilty 
of tax evasion' be inserted." 

24. "That at page 11, for lines 27 
to 34, the following be substituted, 
namely: — 

'(vi) has directly or indirectly any 
interest in any subsisting contract made 
with, or in any work being done for, the 
Central Warehousing Corporation.' " 

MR. DEPUTY CHAIRMAN: The clause 
and the amendments are now before the 
House. 



2807          Agricultural Produce [ 21 MAY 1956 ] Warehousing) Corpo- 2808 
(.Development and rations Bill,   1956 

SHRI V. PRASAD RAO: Sir. I want to say 
only one word. A similar amendment has not 
been accepted by the hon. Minister. Here I 
want to know whether the hon. Minister wants 
to include among the directors persons who 
are tax-evaders. I think this amendment 
should be accepted because there are nearly 
Rs. 300 crores which have been evaded by 
way ot tax. Even according to our Finance 
Minister, nearly Rs. 30 crores are evaded 
yearly. By not accepting this amendment, 
does the hon. Minister mean that even those 
who evade the tax would be included in the 
Board of Directors? 

SHKI A. P. JAIN: Sir, I think that a person 
who is convicted for tax-evasion under the 
Indian Income-tax Act is guilty of moral 
turpitude. I do not accept the amendments. 

MR. DEPUTY CHAIRMAN: The •question 
is: 

23. "That at page 11, lines 20-21, 
after the words 'moral turpitude' 
the words 'or has been found guilty 
of tax exasion' be inserted." 
The  motion  was  negatived. 
MR. DEPUTY CHAIRMAN: The question 

is: 
24. "That at page 11, for lines 27 

to 34, the following be substituted, 
namely: — 

'(vi) has directly or indirectly any 
interest in any subsisting contract made 
with or in any work being done for the 
Central Warehousing Corporation.'" 

The  motion  was  negatived. 
MR. DEPUTY CHAIRMAN: The question 

is: 
"That clause 22 stand part of the Bill." 

The motion  was  adopted. 
Clause 22 was added to the Bill. Clause 23 
was added the Bill. Clause 24—Appointment    
of    officers etc. and their conditions of 
service. 

SHRI V. PRASAD RAO: Sir, I move: 
25. "That at page 12. line 14, after 

the  word  'remuneration'  the words 

'not exceeding one thousand rupees per 
month' be inserted." 
MR. DEPUTY CHAIRMAN: The clause 

and the amendment are now before the 
House. 

SHRI A. P. JAIN: I am not accepting the 
amendment. 

MR. DEPUTY CHAIRMAN: The question 
is: 

25. "That at page 12, line 14, after 
the word 'remuneration' the words 
'not exceeding one thousand rupees 
per month' be inserted." 
The motion was negatived. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That clause 24 stand part of the Bill." 
The motion was adopted. 

Clause 24 was added to the Bill. 

Clause     25—Functions     of     Central 
Warehousing   Corporation 

SHRI NAWAB SINGH CHAUHAN (Uttar 
Pradesh):   Sir,  I move: 

26. "That at page 12, after line 24. 
the following be inserted,  namely: — 

'(ce)  arrange  facilities  for  advances of 
money to    agriculturists on  the security of 
their agricultural produce;'" 
SHRI KISHEN CHAND: Sir, I move: 

49. "That at page 12, line 18, after the 
word 'godowns' the words 'of cold storage 
type or otherwise' be inserted." 

50. "That at page 12, lines 25-26. after 
the words 'State Warehousing Corporation' 
the words 'or other Warehousing Co-
operatives of All-India character' be 
inserted." 
MR. DEPUTY CHAIRMAN: The clause 

and the amendments are now before the 
House. 
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accepting any ot these three amendments. 

SHRI NAWAB SINGH CHAUHAN: Sir, I 
beg leave to withdraw my amendment. 

"Amendment No. 26 was, by leave 
withdrawn. 

MR. DEPUTY CHAIRMAN: The question 
is: 

49. "That at page 12, line 18, aftei the 
word 'godowns' the words 'oi cold storage 
type or otherwise' be inserted." 

The motion was negatived. 

"For text of amendment vide 
col___  2808 supra. 

MR.   JJJiiJfUTY    <JtiAi.KJYUUi: The 
question is: 

50. "That at page 12, lines 25-26, after 
the words 'State Warehousing Corporation' 
the words 'or other Warehousing Co-
openfives of All-India character' be 
inserted." 
The motion was negatived. 
MR. DEPUTY CHAIRMAN: The question 

is: 
"That clause 25 stand part of the Bill." 

The motion  was  adopted. 

Clause 25 was added to the Bill. 

Clauses 26 to 29 were added to the Bill. 

Clause 30—Management of a     State 
Warehousing  Corporation 

SHRI V. PRASAD RAO: Sir, I move: 

28. "That at page 14, line 24, for the words 
'five directors' the words 'three directors' be 
substituted." 

29. "That at page 14, after line 
27, the following be inserted, 
namely: — 

'(bb) two directors representing Provincial 
Co-operative Organisations to be appointed 
by the State Government in consultation 
with the Provincial Co-operative Bank and 
other Provincial . Co-operative 
Organisations;'." 

30. "That at page 15, line 1, after 
the word 'allowances' the words 
'not exceeding one thousand rupees 
per month be inserted." 

MR. DEPUTY CHAIRMAN: The clause 
and the amendments are before the House. 

SHRI A. P. JAIN: I am not accepting any of 
them. 

MR. DEPUTY CHAIRMAN: The question 
is: 

 28. "That at page 14, line 24, for 
the words 'five directors' the words three 
directors' be substituted." 

The motion was negatived. 



 

MR.   DEPUTY   CHAIRMAN:       The   j 
question is: 

29. "That at page 14, after     line 
27, the      following      be      inserted, 
na.nely:— 

'(bb) two directors representing 
Provincial Co-operative Organisations 
to be appointed by the State 
Government in consultation with the 
Provincial Co-operative Bank and other 
Provincial Co-operative Organisations;" 

The motion was negatived. MR.    DEPUTY    
CHAIRMAN:    The question is: 

30. "That at page 15, line 1, after the word 
'allowances' the words 'not exceeding one 
thousand rupees per month' be inserted." The 
motion was negatived. MR. DEPUTY 
CHAIRMAN: The question is: 

"That clause 30 stand part of the Bill." 
The motion was adopted. Clause 30 was 
added to the Bill. 

Clause  31—Disqualification for mem-
bership of the board of the Corporation 

SHRI V.  PRASAD  RAO:       Sir,     I 
move: 

31. "That at page 15, lines 28-29, after the 
words 'moral turpitude' the words 'or has 
been found guilty of tax evasion' be 
inserted." MR. DEPUTY CHAIRMAN: The 
clause and the amendment are before the 
House. 

SHRI A. P. JAIN:    I am not accepting it. 
MR.  DEPUTY   CHAIRMAN:        Thi 

question is: 

31. "That at page 15, lines 28-2S after 
the words 'moral turpitude' th words 'or 
has been found guilty c tax evasion' be 
inserted." 

The motion was negatived. 

MR.    DEPUTY    CHAIRMAN:     Tt 
question is: 

"That Clause 31 stand part of the Bill." The 
motion was adopted. 
Clause 31 was added to the Bill. 
Clause 32 was added to the Bill. 

Clause   33—Appointment  of     officers. etc. 
and their conditions of service 

SHRI V. PRASAD RAO: Sir, I move: 
32. "That at page 16, line 18, after the 

word 'remuneration' the words 'not 
exceeding one thousand rupees per 
month' be inserted." 
ME. DEPUTY CHAIRIvlAN: The clause 

and the amendment are before the House. 
SHRI A. P. JAIN: I am not accepting it 

MR. DEPUTY CHAIRMAN: The 
question is: 

32. "That at page 16, line 18, after the 
word 'remuneration' the words not 
exceeding one thousand rupees per 
month' be inserted." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN: The 
question is: 

"That clause 33 stand part of the Bill." 
The motion was adopted. 
Clause 33 was added to the Bill. 

Clause  34—Functions    of    the    State ' 
Warehousing Corporations 

SHRI KISHEN CHAND: Sir, I move: 
52. "That at page 16, line 22, after the 

word 'godowns' the words 'of all types' be 
inserted." 

MR. DEPUTY CHAIRMAN: The clause 
and the amendment are before the House. 

SHRI A. P. JAIN: I am not accepting   the  
amendment. 

MR.   DEPUTY  CHAIRMAN:        The !  
question is: 

52. "That at page 16, line 22, after the 
word 'godowns' the words 'of all types' be 
inserted." 

The motion was negatived. 
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MR.    DEPUTY    CHAIRMAN:     The 
.question is: 

"That clause 34 stand part of the Bill." 
The  motion   was   adopted. 
Clause 34 was added to the Bill. 
Clauses 35 to 48 were added to the .Bill. 

Clause 49—Provisions relating to income-tax  
and  super-tax. 

SHRI KISHEN CHAND: Sir, I move: 
53. "That at page 21, line 40, after the 

wordf 'Corporation' the words 'or 
Development Fund' be inserted." 
MR.  DEPUTY  CHAIRMAN:       The • 

clause and the amendment are before the 
House. 
SHRI A. P. JAIN:    I am not accepting it. MR.  
DEPUTY  CHAIRMAN:       The . question is: 

53. "That  at page     21,  line 40, 
after the    word 'Corporation' the 
words  'or  Development  Fund' be 
inserted."      ' 

The motion was negatived. 
MR. DEPUTY CHAIRMAN: The question 

is: 
"That clause 4f stand part of the 

Bill." f 
The motion was adopted. 
Clause 49 was added to the Bill. 
Clauses 50 to 55 and the Schedule were 

added to the Bill. 
Clause 1, the Title and the enacting 

formula were added to the Bill. 
SHBI A. P. JAIN:  Sir, I move: 
"That the Bill be passed." MR. DEPUTY 

CHAIRMAN:   Motion moved: 
"That the Bill be passed." 

PROF. N. R. MALKANI: Sir, I only want to 
say that the Bill is an excellent Bill, more 
especially with the assurances which have 
been given by the hon. Minister, but as he has 
himself very wisely stated, the provisions of 
tbe Bill do not matter very 

much but how they are implemented matters 
very much more. Therefore, how are we going 
to implement them? That will depend upon the 
membership of the Board. I think that the 
Khadi Board has set another example I think 
that the Social Welfare Board has set an 
example. And I hope that this will be the third 
and the best. They have to a certain extent 
removed the distinction between official and 
non-official. The line drawn there is so thin 
that an official is a non-official and a non-
official is an official. I do hope that, when you 
select your members you will select them 
carefuly and wisely and that the line which is 
there in the Bill between the official and non-
official will not exist or will become an in-
visible line. I hope that you will also select as 
your Chairman a man, a 'crazy' man, like 
Vaikunth Mehta or a 'crazy' lady like Durgabai 
or some other 'crazy' person. If you succeed in 
getting such 'crazy' people as your Chairman 
and members, the imple-mention of these 
provisions may be assured. 

Another important thing is training. Unless 
you give training at all levels in a very 
efficient manner, the implementation of the 
Bill will be in great jeopardy. 

SHRI H. P. SAKSENA: There is one mis-
print on page 25. "the making to a 
Warehousing Corporation established under 
the Agricultural Produce (Development and 
Warehousing) Corporations Act. 1955...." 
This should be changed to 1956, I believe. 

MR. DEPUTY CHAIRMAN: Which clause 
are you referring to? 

SHRI H. P. SAKSENA: Clause 55, (4C). 

MR. DEPUTY CHAIRMAN: The 
Chairman has got powers to make 
consequential changes. It will be corrected. 

The question is:  
"That the Bill be passed." 

The motion was adopted. 




